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ment through you, Sir, and through
the honourable Minister my  good
triend.  You know, Sir, the situation
in the educational institutions now
and I should like to caution the Gov-
ernment that there would be great
unrest in the campuses and even in
the colleges and schools if they do
not given an assurance that no teach-
er would be retrenched on the ground
of being surplus as a result of the
introduction o fthe 1o+2+3 system.
Already, there was a demonstration
only the day before yesterday in the
Dethi Umversity by the teachers of
the Delthi University. Earlier also 1
had said that the so-called temporary
teachers—1 say “the so-called tem-
porary teachers” because they have
been selected through regular Tseiec-
tion Committees—are undey the threat
of being thrown out of their jobs and
of being thrown on the streets. There-
tore, I would like to bring it to the
notice of my friend, Dr. Sinha, and
I would like him to bring it to the
notice of hig colleagues. I would also
like to tell him that suitable steps
should be taken right now; otherwise,
I serve notice here and now that I
will myself lead the agitation if there
ig any effort to throw out teacherg on
a large scale, teachers who have been
appointed through the regular Selec-
tion Committees,

st Iqgawafa : AT A FIIE

4T 3 7 7% F fa eafirg 7 St
g1

The House then adjourned for

lunch at nineteen minutes past one

of the clock.

The House reassembled after lunch
at eighteen minuteg past two of the
clock, Mr, Deputy Chairman jn the
Chair.

MOTION OF THANKS ON THE
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“usmfa Y 7 20 T, 1978
®1 @9 #1 4 qami F1 et
43F ¥ HIaAT A wHEATE faur § 9
# fad Teg T & TEeq, a1 &
FAATT @9 § Iufedq §, weafy &
afe wod g@ifews gawar  sfaa
FWEE N

S, TE9fa AgRT T HT Ao
F ATH & g ATAT g2 F1 OF
aga & wrE T ¥y & wfa o9a fen
& | W BT T A qEE § Afe
FgAt ¥ afq w1 wter § 4G, afeerre,
FA, ALY, T G0 GW A9t H O
fifsa dy & AR 37 & grata w1 510 9=
@l g | Jwanfadi § o fog saran &
WA Fagarifaar g, & ST ga a1
HTATL IHE FITE AR qeFre & fdaw
FT J1gar § F qmate § 19§ ag
oAl &f @17 7@, 9w o A
frreY w@; #ifF oo sedrga 3=
UGS I qUATT A 7 T@T qHA,
It §f I § o9 G0 9T @E g
¥ o= mo afasr ara o wfas qem
g\ S e

ey wgea 7 fawsr ag v H
T GIHITF g1 1 Fa9 93 717 §,
I% T A oF Ay femr E Al g ¥
q 9ga & SyAladi 39 W B A
gg & | "fqur ¥ o Fmaw g A
wgagenfa foq sl & g a6, Iqar
FTH g9 QU T AF | T8 wOeT § 5
79 §Q FAT W o WA aqeq
I IFTT FT 7T TN X Arwaa
F (AT, AT F w17 A PR
IFI & ST I T FT wE=A
X wfyer 7 @t g @ R
gF &1 @ift 7 agw 7%, IEEr R
FAEQT FIA T 17 WA TF 0T §IFT
Iu sYFEET F AR A AGEAT AT |
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[=0r grax fag weTd]

qafsT SAATAT F HBA AT
¥ a2 9T oY T FT (AL F FTI0
T &7 ¥ 90aar #1 fagra searfas
gt &\ & gwaar § 5 g@ wwea
At 7 g aw fqaw sofeqa g
g%, Ia% fau oaaT 3y =nfgy

s gfagrd # gagw a3 faar
g W g A F AT AT TAT ATF
fiF qaaTT Y A 18 A FY AN FT AW
T A waw & fqar s =nfaw
Tefg & afgwe 1 Atfas ofawr
F1 gt ¥ o fpar 9@ aifF 98 &
IR AMYFR W JT R T
% qIEAN & AT fFaT ST A% | TH FI0
afagra ¥ oaf wIe8T § I€ AW §
FIT AT AT Y FTAATET g7 FAT AT

S qATE & gmaT #1 gw faam
FC I E A1 UF (A T agd aut § fa=ne
F fawg a7 & a8 ooy g9 vgfa
¥ oF gemifaem g 1 40 g swaT
FT gHAT AT FH F qTg AV 80 AT
90 Sfawa Tar g1 & ;T gEAT &
ag uF el fawrg &1 fawar aam <@
g | ZaN WY T g gUT FT a9
AR QY s7TEqT FT FH JAH 00T
¥ f faw swa #1 awd i
& = ¥ o AT T ST, HGTATAAT
7 <, #fers @1 7 @ at wfagw wa6d
UL

adE § gE surafaat &1
Trsgafa ot ¥ Sobra fpar & 1 & quaar
g fo qft z9 v ¥ Aol AR ¥ F©
TEA &7 FE@FAT TG | FHIAAL
& T surefaal § wrfRe @F g
UF gER & gEEaeg A oY a7 swifea
FI W &, 79 IEF A9 IA F AR
ufgs S @ aE & € 9y,
TR § ATIEFAT AIIT Al FITT )
9 W am sRfaat & e aw
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My fqduwt S AeaEd da ¥
AT FT A, ATAT FTH F@TT I, AA
I ITF FE T AL E | § I
frdgT F@T aga % a@ wod qE
FTRAST FT FEqTA FL | & | AR
AT F gIF F qUT F FTCT AT
afa 331 3% §, 9w A g qfa =%
aF, fog 9% ¥ gAY geaTd -
Tl F grary § sgaeqT T a7
frrota foam | oo, 197 78 ST AT
Tx g A gFrfea g o fr oo
TAIAET F AT L TS FAT g v
ITF qrEey ¥ WY STEET #1 ST L
qH WA A, O fAaw #1961 wiw
7Sl ax fraifea gor & | axaTT A
I T-TALSET TFTHT FT W1 = HLAT
HTEA &, ST AN H1 1 I9Y Tifeq gu
ITH! TET 3T ATEAT 2 AT Suw fag
ft 3 Menfaeier @F S B
FT &7 FAT =IfEy, FEF a€ AWl
F1 g A gF 1 F@r AT @ qT
F1 A7 Ieorg § faqese gam gar 7T
JATO AATAT & FHT & qag A fF
Igq T ITAteyAi g & ¢ F agrd &Aw
qTEAr § "ag At S & 5 oS e
I & 7, @ fawg 7 @ =nfEd
9T 9% FT 91 &, I¥ FA W qHar
qTT AT § | THTAR OSfEEt 93 &
frdeaor g2T & | ST gXEIT & FTgeT
AIALTUEAT g1 I ITF gTisT
FT I AT 7 AYW F | JAW Y
frde & fr 99 99T UF 59 AW
FT 157 FT WY § ¥R a8 99 7AW
AW ¥ ASLT WX TEdq HTATL ugi
FAT FATATT JAAT F7 faapma F3IT AT
gfamd 35 #r fawfd &=t grar
g A =g wE QAT g1 KR
IT AW TH ST § D AT T T
IS EH, §9 AR 1 Tedl § Feadr
Ty FT, IqF e ¥ ITHT FAT FgAT
g zar wler i o w% 1 fome
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ARAT  GHIATGT § IAH1  sqaeqm
Zq W § =@y TEf & AT w@rarfas
& ¥ IAR] FHT KSATAT IS
oM | B A 3w T T aweE  F
TR gara afafa ggFdr &7
1 [T 0F & Ay @t | fae 45 #%
zq day A fa=refams e oo
zdt fae J ag WY omag grm & Ew
g5g ¥ 9% FEm Ay ggafw, IwaT
fawifent & &7 whEr #}]W

& g Sy rorT FaT g fF wrwraETn
MY gRadad 1 Alas @AFar A
FT T8 7 e QU ZT 0G| Hfww
TH% AT4-91F qF 47 Fa1 g {F ad
T ®reg afsefadl sraArsstam foramT
g g arfge, foem 3w & #fEw
T FreAT Afatafaat #1 sarw F gra
A JAAT qF GGATH FT T FET
Tifge, 8 el a% A gy oA g o
s T ¥ oF e T 0F g
Y § AE & 3@ anfsa I AT
f faart o afegg o w® &% &
@ T FT Joorg XA 1 o Fazmy
fr 3w &7 wfafafaat &1 faaar g=
itz gaw faaan e fasar wnfgy,
FeFT ATAAW TS 2 96T & | swfer
oY TR qIETT FET Aedl WA
*RIuT arfer AT & A 999 a9
reT AT AT |

Tgi 39 fam wsgefa AgRy o=
T SITeor 2 & f7Y @9 ge ar Aoy
Y §aT ¥ AR aEew A qiw 1w
- ggarszafa F fagd W FT I
T ET OF A F A A HT AT FG!
Y & g qt war g fF 9 F™ oS
T wfgdem F =¥ g AT AfEy an
g qur gt &) war & | & & agi a
Z.T T A, I8 Hq@ F A,
Tosgafa Y F ad WX TER §gE
77 £Y T ¥ FT a7 | 55 I T ITH
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|9 ¥ 9FT qET AT IS T A7
fr foed & sl & sreafor geen
FAT FT q AT TR ZHT IqAT
o gdter  ar owmwn, faew 5@
g foar a7 @% o) 57 a1 7 o A
ot a% fr ~wEat § O & glaww
FT TLFUL 7@ §Y IW FT GAT 4T
g gt w1 fawe & fag
AIAA FHA F AL FoET F9R a“t
FTTETEAT 7T TG

At it fog weee (F9m) ¢
AfFT 71T A7 BT FAT 7 OO
AN FT AT ® E

st gee fag werdt : @] ol
UF AT HAF WHA 98 FT GAIE & |
79 7 g9 7AW § §1 § FTor
& IHT qgAT AR § ) 79N faar g
& o @ ag gifea far @ &
WG &7 QT AR g, AEAATF
FAT Y FATS & S99 amT & foo
gftad fagt A1 &@mT &1 49
@ & fga 7 AAW AA@T FAAT
FEIE 1 <@ g 9d, Ffe awm
qET wfFaal 1 9907 FI7 §7 @y of
T F FEET &1 qFq % fo@U
YTEARF AFEGT F1 AT AR afe &<
92 A1 I AAAET F A AN
g1 A A ¥ qiet § foag
Y Foar 917 1" K 37 wear § A
39 @19 w1 gl g FF St aw g1 9%
frraTed Ae<adY FT g wErr Agr A
=Trfeg | afe aa-my & 55 @@ &
Seora 70 famn Y < @war fo 5w
TFT W AT AW F fEaT AT QiTwie
T FEarfeat 99 @€, g W)
v fow R E, Iufarmiz Qi E
zaF giafe @nfedr 1 saeq 6
FY Fwrfare a1 w7 @ § | OE A
feafs & & g5 waws Faw worT
AT gRATT § | Afaw fge s & 72
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(7= fr werdl]
TR OF gAY A 71 WATE AWEHA-
da @ 39 feafaqy ¥ famew & fau
Ferd 21 A gafan T FEAT 7 FE
dATHT FW FT FEAEFAT &1 ql qG
it fwar s =wifgq )

SHRI JAGJIT SINGH ANAND: The
Preventive Detention Act is a stand-
ing shame and the Janata Party Gov-
ernment is making it a regular part of
the Criminal Procedure Code.

Vet gmy fag  dewr @
TEYEFET &1 Iew@ GgS W I
HiT 7g TCHIL WY @) WIEEEAT F
A § @ FT FAA A GATC T F7
qaH FE Gl g

ﬁwgiqtzﬂarémw”rac—@ram
g B oo g AW F wRT HF
FTOT T AFT FATL USAT F &= 7 A7
Fifeeequaa d48 & S0 AL W
T w91 @ g, FmeE oean &
gfgFTe dat & ey § 47 I Tl S
W& | A 5T 1T T ST FE@T §
f& wogl &Y agdl g5 WS FEAC
Fr Freverfal 999 SaeT AT &1 AR
FT G & | TG T97 §9T 1L A
gz W1 g AR fa=re gar =iy
f g 3w A7 S WiaF T § AR
N TH @ FF WA F gEEr &, SEEHT
s AT F fvg gF e § SOAm
#¥, foaw f5 ag & faw wqfwa swaear
g % ) ¥ g I AT T AIE ATH
gfear 7 Fwer fqara gar % ot
= F G WEIEX ¥ AW F IAG
FLAT TEM A g fqurr gwr 7
et fzar 2 1 Y Fo Fo Hgar F o9
T F FY FB FGT & Ig 77 GHATL-
9@ § &7 § | 187 a3 faar § fA—

“Mr. Moitra said that while he ful-
ly supported the State Government’s

|
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case for revision of the devolution
of the Central resources formula, he
could not do so in the case of the
State’s claim for greater constitu-
tional powers which, in Mr. Moitra’s
view, would weaken the Centre to
the detriment of the country as a
whole. 1 can advocate mno special
status or powers for any particular
State or area. Therefore, the State
Government’s memorandum on
Centre-State relationship was
absolutely unwarranted and uncal-
led for and had made actually the
Left-Front Government suspect.
Was it necessary to have more
powers to implement the Left.Front’s
36-point programme, My, Moitra
himself gave a negative answer be-
cause he added nothing prevented
the State Government from giving
effect to these points within the
existing frame work. Mr. Sen thou-
ght the Government’s policy was
oppoturnistic”,

ZdT garAeya § st %TW T %r
o W1 wr 8 fogd wEr wam @
fo—

“A former Congress Minister, Mr.
Bhols Nath Sen, on the other hand,
argued that the CPIL(M)s pro-
fesseq commitment to democracy
was a cover for strengthening its
own organisation and spoke of the
lawlessness everywhere in the
State, quoting from a statement
issued by a district leader of the
Forward Block, which is a Front
constituent.”

# GaT gwaAr g HIX S &S FET R
foa ar 1 o faar mar & SS9 oa”
ey g1 away &, ¥fFa 97 g9
Afewt & 0T oY g% fag gy @ ot
g1 oHaT § |

39 AW & @ Fr g
wed! fafiaeda § | g weer-feafiom oY
T@AT TS &, TF aW ¥, Ifww § wedt
TR DA & WET T o"ew faQw
#7RIg; WifF 7l JoAa 7 wraAr
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T W BT OFAT ®1 A TX FEIUHTT
FET G | AT HUT HY e § S
T 275 A ST & grawa| 9% fa=re
ENTT JT S9A HTH [TGHT FT faar #1
97 FW g, ggH oAifas faarg wR
qFaT 3 ¥ 9T AT FIT FT W
g wwr g afen & oo fey
FW@WIE | 3 & WA AR AT UGS
Y TFAAT AT gl § A g
UTE W AIEINA SR #r wifuw
o qmifss sxfq & 91 57 faw
IFIX BT qE § T A &, I9%
faa = frg avg =) ggmar s,
&g avg & Amw & mlas e a7
frgerer fear ST ®, 98 W
Ftgee fede #r faww & | uw a2
3 HT ITH! T F AFA &, JF T
fast &3 gFa & 1 & zuwr  arde
F@r § | AFFT TEEY W T oA
siferh T &7 qTT FET AT AT H 5qET
faty F % g | & ag wra § b wfa-
F1 F1 fawro S@t wrawmF g,
farar s =fgw | oze faasdwww
e §ET 9 feaer wfaw gw oav
QUi G=EEl &1 g9 qarfas wfaat
¥ foe gee T wEd A IR AqA
TS AXEILT FT FAT 9T AUA ATAE
qredt & ford foste =Y @, saar &
NFad F1 S TG g1 AEAT B/ 7w
mEdT FEda A faww T oafaw wf=
¥ g, ofas SavmTd ¥ T %

¥ =g waw ¥ gfew ame ¥ T
v favaw #7 @ FI@T E | 1902
¥ gfem s w1 e fea T A
Tror afcheafai aa o &1 99 @
R e & gv § wrEd A o,
& "R 9T Ofew F T F a9 9
£ off 1w & ara gfed aww
a2 AT Y ufcha § 59 av faE
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FEAT WS & | 1 gy FHAT
fraxr fF o §, & ST @ S
g 1| wyglea snfa w gyl o@
Sfer AT qjS F & FH FT @I
% =rgat § % g ofes afem 1 A%
weq st guwt gl ax frafaa &
§ At AR gEe ¥ 9fR g
99 gAT™l 9, I§ agd 9% qog FEH
T T OIGH FW AR AE
AT FAAT | o -

fredt wfg & @M & o W @
Fo g #=F # 1 woor gg &
# 7w q9eT w97 § AR @
g fF AT @1 S oAeE  fawEw &,
St i STHT GEEATHT T qEw FTL0
ag FHE o ¥ § 3 gfee ¥ @@
99 %1 G WX ITH6T Iirs fowsow
#& g T s awar &, 99 9T & e
afdq A FT IAA FI

THETF AR F1 WY oo g
g | IUFT WIAEFAT T 7T I AT
Y ot 1 oty ag mrw gt g fw
oF & av faaw & g ag fear o @1
2 & gmag Fw g e fom it
Wt FEEr g feelr swra, arfg oam
HEYET B HoUaEdF g9 FT WY, (BT
Wt fa H W g, I wg A ¥ wfy @
FHYAT T eqTT AT AMfgw | A a
1 5 weTEEs g &1 ST § afed
&, ) AT &, ST 3T §, ST fAeT
AR

yifa® g1 AT qCE Wt
wEEd g e wrEteg fear g
T I 9 A9 9T A A fwar
g e owfew wif At @R @R
@ a2 g1 3 By § W w9 S
gardr Wiy oft ag a9 whww o
gAY & | SN T IRA W g T
#Fr  poTgcdl, QUEi & A
1180 1@ =7 gav & Af § =)
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[+t Trax fag sf=rd]

e Faar g F ol ofr st 0w
Jqed FUAA BT AT H AU AT
g F | W AT GF FTRARIT F
FTAT a2 F9f g1 WY o | AqF A &
fFs o faelt & zrey foerar € <aW
gl @t gur wAT foeAt #1 3 AT
77 fAat 7 Ty e Arafaet Y UAsE
TS | gH AN S I W A ¥ g6 FT
I w1 ¥ greET ggar 97 | gHfag
Zw &t arw v Grady qox aanfady
F ;ST ITFT g & | H ATREAT B
fR T 39 wFIR #Y ey w1 %
T3 gt wArw TRy AT wwR ¥ fAs|i
FY WIHT HTET T FT AT TF T I |
FrE ATTH] FT W TN J0F  FITAFL
T FAIA A WET g1 W 8, I
goafeors o oTeHY ¥ wves 97
WY | @-TarT & a3 A < g gafaan
FEAT IFMT;  FifF A, TG4
I T AT g v g, 99 qi<feafa
) UFA BT ATIIAFAT & | FH TF TR
T TTF TG A AT QY qae F A g,
Ffem wATe veT W AR ge A AT T
fremad ox wEe g, @ uffeafa &
g F1 wfw wrm s =i

TAXHIT T A1 foreey qrer g 139
Arf fed £ et F q3a T I
UF FZd wSST gALS IO gEr § )
o ATy frarat #1 ommor g€ 2 B
SR FH g FF gANT Fraa a1 e
TH AT H 7L A0 H 19 avgA F oworr
g A1, afr &7 &Y ser for €
st &o &o Wigar & oY waAT Faver
a¥rEAl § 9 a0 T ArQT T v
gt 9T G¥UT 144 Prfmae e
am &7 fa faai § aesy saer gy
g & A § 9mad F1 gl faaAn
T § UFT AT W & | oA § qHAqQ
g fF ag Afg ot & fip g7 fasdy
§ aEtww gferwrr gt wag 2T
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7o ofage Sufeafs w1 WER
w2 fadiw & fog ar faar fade & fag
U AR E I AR AR E U IR CECE |
zg arg #Y & a1 fr forrog g aave
grza ¥ faw ot fr framl & fag a)
aeq afeferfs wpm A wd A
FTEHETT HT FA IAH! 71T & fag @@y
73 g | gF 39 AN #) R g
ST FT 95 § | 79 & a0 IgE
F¥ AT gAY ] A1 FH | 7L Y\
TEWF AETAT F A FT T &V
Farer e faqt o wr & ufdforfa
famgsr gt & T F FAFT AT FLAT
& wfsw grm, FfFa I Fo F7 I
AT & IHY FB AW AL AL & | W
& S ¥ ¥t g1 av Ara-rd g1, e ufuw
feefrar oy mar ay ga8 adf oms 2 )
I I T TFEGIE SUET AQTE AL AT
I FT FAIT G A HTHT TATT T
2, TAEaRy #7 gfee ¥ ) 99 @
AT AT FET ISl T F AGA Y
A1 I TEHOE QFd F1 iy
gawa gfec ¥ gAT |
vt AW FAS qwEw
(TS ) ¢ S A aEd AE g% L L.
sit et fag werdr:gf § ..
(Interruptions) Frfear AT Wﬁ@’
T T WX w78 Ty few &
§ wgm 5 wFR g9F @re
FX | W FIH ISAT AT @FAT AT
SoFT wanfafady &1 3 #1, gaa
FIAE & 433 gU A &1 UFA AT
T8 FIH I3MT AT g HIX IAF TG
waxa afvatd 6 g 2. . (Interruption)
st Y wedy o faw o7 @ Wi
Y 79 F--IIATHT I T HAT
fasre gor & | FHIT X FE HeeT
for form f7 w3 #7 TR @
faorr & otz 97 ow £ s "/ T |
¥ 77 a3 UF Flog WA AT TFAT |
a7 1969 ¥ gl TFIX T § CF @@
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AT AT HX Iq TT FEE few
Ft agufa 7 3a weg &Y of1 | & gamw
AT =g fF we gw aveaa | e
FY ATg &A1 RS § W faw g€
FHAT FT UF FI IAF TG4 A1 A
ST AT "y foear 3w aew St
T & a1 TLHTE T FIAT ST, TLHTT
#F e & == w@ar ar 7d) T
% Mo A agar adl @ 10y
ag U qgufT € THH wag & A @
T ATTLW, IS AHS FAT H
F IS a6 G W | § =g f
FLFTT 3 9T fa=me &3 AT Fas
#few wrv Tz § F99 § frai w7 Aew
Y AT AFKAT , FHG 1A F A=y o0
AT & A1 T A w1 A §A FA
gH gF TE FET AR |

FLEI 7 A4 wgmfor @ifa £
SITOTT FV & AT AT qY ¥ wfow wreaew
T 500 T &5 ¥ ford & 1| 7T 300
¥ #faT qreeew 399 Wig g | § awear
g % a8 arfiw a1 § e &y
ASTEW AT | aF o qw gAT  fF
30 UET  TRIRT 40 TTAS ToT FiN
7% g9 fFar &g 0 dw0 # oo fan
4 A gq ux fafemw oW
AFARFT  FT AYH 04T ST
T A7 FAT q AT SAG F I
FATY F AT T F AR FT BT wlET
frator #73 F ag7 fasely | o991 §
I qET TELAT I TET & a8 FT wlE
da B TG F & A7 3% fqu 3w
1 wfus ¥ wfuws ow@ds wr ofas
a wfas  avafawr Sifgdr £7 w7
THEAY & T T FIT 9T &6 | F AHAGT
g frgT st #1 fafimq a7 & 3# q<
smra TET N 0 1o

gt "gwifa # T & fa
At § wumar g FF R R amrarn
TTRA 9 QT g HIT THN FXO & T
w3 Fieflm, foede @i
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qd § doFT faume #x &F § T
g forT aera, 9T S Senderd
ot SET ArET § from o "o gEe
e awor faw faw adt ¥ fea
@ e I I g F T Ay wgr
20 fafemm ¥\ wew @@ gu AT @
qd 17 fafemm &7 smad Y @9 gu
g H zEq Ay T@ § Aabe e
gT T &L Q1 aar & | & =g fF
Fefaa ssfeaw fomwm faa &
forg Y gETE A I HTETL YT T
¥ aodt gg faa oifaame & ame
I frm s wenfor &9 § g oan
faege afas o vemlt @ O
¥ 99l F1 FA FT TF AT TEAT
FC T |

ATANATESS J@< W ©F g
aeT FFET & WuN W ¥ H} qE ggwar
2 foF FOFTT ST e IW [ AT § |
T d9Y H UF Fieed o7 g qH g
X 99 Fiww 7 o fug @1 fog
g1 § wgm fF woE sw ol @
m*ﬁ%f«qsﬁsﬁaw%m
craiul :

Wmmmmsﬂ
gqy 39 e W faaw #1 fasw @
a1 5 § TAEA §, 99 qF W UF
gfger W @ifT &9 F av §
T E F AY qT ¥ ag T gHTY
s g AR ST gw A9 9% 2 7
yT=d e #r fe ur fefre @
qE AT X gH Ufeuw SREraHe
g7 =ifgw | ag oF Gy oW g F
fraadt W IRIN F&F  TAEEF
Fama wr affafs Hdr v@ &+ &
ag WWE FEm T ¥ 5 w9 W
7g @ w3 ¢ T s ¥¥= 320
FT QT FL IHT &, Y UfSuHa sEerade
3 F 99 9¥ g fa=me wmr =nfEw o
g o9 JUAA AW qfe a@ w4,
Iq Fiedke H I & A F a1 H
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[+t q7a< fag Wer]

qafgare w4 g fqu wmErr &
g9 g ST |

77 3w &1 faaw 9ifs & daa #
W #fqw a1/ Fg F TFEUT FTEAT
§ gaman g, doism s ¥ faw
TOF T WILT BT TAHE THT T A9
gae w1 weAIId X A |Redr
gy g AR ATwEm Fv A
fFar § Sa¥ Agdg g9 gy oY, §RR
FT arara<er At F79 § gH awaar
fasl & 1 A9 ST-AEEE qSRY
Wi F aTq AR gay gfase av §
o ardaretze faar fafrm & @&
I Fe1 F1 g F F7 e fmior
FH N 6T gT E |

xra?‘fg“mmﬁfmﬁfmm‘rqt
AT I @ ], WX A gAwar § 7AW
fasdt ¥ s Fo=ETey o F W
#t §o% g8 I9A gn fgg Agrare ®
7T T qaT g1, F15 o7 a7 i g6t
[UHT wfFT #1 FAGIST T 990, WS
IR H oF FUET T ¥ 67 g
&1 & woa g B wg wrae § 6T
¥ T TARE A% ¥ = A OF
FULT T WY § qgT X gW femmmiHe
& garer g ot fafesq &0 & oF @A
FAT AHA | TATZES AU F JP qAWAAT
g W § ¥ I 9T A UARS AN
AT UF AIGT HATT IHH G FT FHA
A qEEAT § 39 9 #7 5 aa @
T H e F @ g AT S e
gadsdiy d@9ui § @ fmir &9
FY, waq fore oF wawe sqfawr fawtor
F I A CF Foar e-feaer Afq
F A § W AT gEN S
#T & IS9P FIATK 3 FGH Io9 H
& FrEEE g ) E )

AT R T 57 T F1 Ieord
T qaT &1 AqAL foaqr § S F
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IT G FEFAG T 999 Ad GFHe
FA &1, HIAT UG TF0 F FT |
A fawame § 57 AifE F AR )
Tq B ¥ FT9 & o1 fea gue fratfa
F1 &, ST F® a0 g/ draw & §, o
gat § uF qrfafes gfte & sav 3w &
qTH AT FT werE & fou wiw wm
gt & awl & foesm #wR TEr
F gL FW 1 fawr § guAr o wrewmw
FT § ITFT I 8T @R FJM AR
reaafa AgIRT &1 SHF ANRYH & foaq
g AT 9T I&qTd S @ Iy
g S%! 3y WA gafqEET ¥ @ER
FEM | AT |

PROF. RAMLAL PARIKH (Guja-
rat); Mr, Deputy Chairman, Sir, I rise
to support the Motion of Thanks
moved by the hon. Shri Sunder Singh
Bhandari on the Address given by the
President to this august House.

AN HON. MEMBER: With reserva-
tions.

PROF. RAMLAL PARIKH: No
reservations.

SHRI SUNDER SINGH BHAN-
DARI: It is your preserve,

PROF. RAMLAL PARIKH: Sir, this
is the third occasion for me to speak
on this subject of the President’s Ad-
dress. I started speakipg on this sub-
ject two years before when I was on
the other side of this House and had
stated that it was time the country
needed a change in its political system
that the country needed a new natio-
nal alternative to be established so
that the failings of the party that was
ruling at that time could be met with
by another alternative. And, Sir, at
that time also I stated that it was in
the interest of the country that how-
soever great a party may be, howso-
ever great history it might have the
change was necessary. The change
was necessary because of the failings
of the Congresg Party which was rul-
ing at that time. Apart from that,
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also for the growth of the democratic
system in this country, a change was
necessary and the change was brought
about by the people in spite of the
fact ‘that every effort was made to
ensure that nc change might emerge.

Now, Sir, last year when I spoke,
I said that the new national alterna-
five was emerging during the Emer-
gency itself. In fact, it was this chal-
lenge of thiz new national alternative
in the name of the Janata Party which
rather made the Congress Party ner-
vous and forced it to bring the Emer-
gency and it had to pay a heavy price
for it. Now, Sir, the national alter-
native has emerged—the Janala Party
—with a political philosophy wedded
to Gandhian ideals, with an economic
philosophy wedded to decentralisation,
and it has come to stay. (Interrup-
tions) Howsoever one may agree Or
disagree or whether one may like it or
not, the fact is that the Janata Party
has come to stay in this country and
it is going to stay also. Now the ques-
tion is, when the Janata Party went
before the people, it started with a
very comprehensive manifesto and it
stated that it is dedicateg to the
values and ideals of Gandhiji and it
has been striving to implement these
jdeals in the most sincere way. Pur-
suant to this, Sir, the Janata Party
Working Committee has brought out
a Statement on Economic Policy which
T should say, be considered as a back-
ground to the President’s Address
which is trying to reflect this new
economic policy

Af{er all, the country’s stupenc.ous
problems require a new approach. All
along there has been some mistake in
the dynamics of change and therefore
the Janata Party Working Committee
has clinched the issue in the following
way. In its paragraph on Dynamics
of Change, the Statement on Econo-
mic Policy states: — - .

“The dynamics for change-over to
such a society and economy would
be provided in the first instance by
the utmost decentralisation of the
process of planning and, in the
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second, by the elevation of agricul-
ture to the predominant position
and, finally, by a mass-oriented
industrialisation.”

Sir, this should e considered as a
kind of basic premise in judging the
working of the Janata Party. (Inter-
ruption) Sir, some of my friends who
still live with old, outmoded ideas have
never overcome their outdated and
completely worn out ideas of some

four 1ir five centuries before.
3 p.M, And what we are now seeking

to do 15 not something which is
outdated or out-worn. The language 1
am speaking is the language of the
new age that is emerging, of the
society that is coming up for the next
century. So the society which the
Janata Party is shaping is the new
society that is coming up. Ang the
Party has stated in its economic policy
statement that it believes in treading
the path of Gandhian socialism based
on political angd economic  decen.
tralisation; it believes in creating a
society largely based on self-employ-
ment. Sir, these are new programmes
and I can understand that my friends
are hurt by these new things which
appear foreign to them because they
have never tried fo understand these
things. The point 1s that the kind of
re-fashioning the whole economic and
political order, this whole idea of
creating a society with a new techni-
que, is itself a major challenge which
the Janata Party has taken up. We
know that it is not going to be easy.
We know that it is not going to be
without difficulties. We know that it
is not going to be without hurdles.
But the point is that the Janata Party
has the courage to take up this chal-
lenge of working for an alternative
system of economy, an alternative
system of  polity, an alternative
system of socio-educational order. This
in itself is a big thing which  the
Janata Party has taken up. And 1
think this by itself makes the work
of the Janata Party of great signifi-
cance, of great magnitude and great
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importance and relevance nof only to
India but to the whole modern world.

1 am deliberately discussing the
President’s Address in the light of the
basic policy because unless we are
clear in our minds about some of the
basic postulates of the policy we want
to pursue, we will not be able to
understand each other. And, after all,
in this House, we do want to under-
stand each other. And I am {rying to
make my position, and the position of
my party, clear to enable my friends
to understand the basic policies which
the party is pursuing. Nobody can
question these policies and say that
{hese are wrong. - Nobody can dis-
pute and say that these policies are
in any wrong direction. When some
people say that there is no direction,
I simply fail to understand it and think
whether they know the meaning of a
direction. Simply because somebody
has a different direction, they say that
{here is no direction. It may be be-
cause they have always been, for
several decadeg now, accustomed to
one kind of language, i.e. when some
body differs from something, if a little
different line is drawn up-—different
from what has already been heard of
for the last 30 years—then it is loss of
a direction. It is not loss of a direc-
tion. It is progress towards a new
lirection, a more dynamic direction
and a direction which is for the bene-
fit of the wvast poor, downtrodden
masses of our country. Now this is

where the Janata Party policy i3 now
moving ahead.
SHRI KALYAN ROY (West Ben-

#al): What about the policy to take
over the sick mills?

PROF. RAMLAL PARIKH: Now,
Sir, in the Tast one year, in order to
move towards this policy of having a
kind of an alternative socio-political
and economic order, which is no doubt
distinct from what was going on up
till now—which was nothing but
slogan mongering, which was nothing
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but fooling ihe people—the Janata -
Party has come to the basic facts, the
basic realities, and it {s time to meet
the situation in the basic realities of
our country—the country with mil-
lions of illiterates, the country with
milliong of villages and millions of
landlesg workers. Whenever we are
thinking, talking and planning, we are
keeping these millions of masses, the
70 per cent rural population, which
constitutes the Indian societly, in
view. Keeping them in view, we are
planning.

Now, Sir, from that angle, our first
task was to remove the impediments
and hurdles created by the emergency
rule—and that we had to do as guick-
ly as possible, as rapidly as feasible—
and we tried to do it in the best pos-
sible manner, Only yesterday the edi-
torials of gome of the newspapers have
written that the restoration of free-
dom which the Janata Government
has been able to achieve has been
done with remarkable speed. This is
what “The' Times of India” reports.
Nohody can question that restoration
of freedom in terms of the restora-
tion of Constitutjonal guarantees, of
fundamental rights of the indepen-
dence of the judiciary, of the freedom
af the Press and of the rule of law,
has been fully achieved in spite of
the difficulties which have been creat-~
ed by the amendments of the Consti--
tution during the emergency rule,
which many people are now coming
out saving that they rallied around
despile their unwiling conscience.
Now, whatever it may be, there is an
effort, to gecure national comsensus.

Now, Sir, under the able leadership
of the Prime Minister, let there be a
national consensus on some of the
basic issues of our political system.
It we are all committed to demo-
cracy, let us then share this commit-
ment among all of us and let us say
that these are some of the minimum
things which none of us shall touch
in future, sHall damage in future,
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shall try to undermine or subvert in
future. This is a new thing. In this
country, people have been led to
believe that there should be mono-
lithism in politics and that there
should be unilateralism in politics.
Now this is a new thing where there
is going to be a dialogue, an inter-
change of views, a consensus, a con-
ciliation. When the Janata Party 1s
making this effort, some people fee!
very nervous and become unhappy,
and they have now started bringing
in element of confrontation. I am
really sorry because this is the best
opportunity for this country to arrive
at certain basic decisions about the
political and economic system of our
country. The leadership of Janata
Party today is providing this excel-
lent opportunity with an open mind
and with an open heart, but this op-
portunity is not being fully availed
of by some friends and in fact a deit-
berate effort is heing made to disturb
this process of national conciliation
and national consensus, We shall
continue to do so, we sholl strive to
do so in spite of the difficulties, in
spite of the accusations and allega-
tions. In spite of whatever anybcdy
says, good or bad, of us, we shall
continue to do sp because we know
that there are certain issues on which
we have to work for a national aon-
sensus. So, the President’s address,
Sir, is, to be viewed, in this back-
ground. It should be viewed, it
should be judged in the background
that there is now an effort at least
to establish basic agreement on the
basic questions of our polity about
eertain minimum do’s and don’ts ef
our democratic system which have
bezn very Dblatently violated and
shamelessly violated, and we want to
see that they are not violated again.
This is the thing in which the Janata
Party seeks co-operation of every
member of this House and everybody
inside and outside this House, who
shares any commitment, even g sem-
blance of commitment, to the philoso-
phy and practice of democracy.
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Now, Sir, this has also been estaha
lished bevond doubt. Yesterday, waen
our Hon. Railway Minister presented
the Railway Budget, he showed how,
without any kind of emergency regu-
lations, we can make phenomenal
progress. The Railways have come
out with g surplus and have secured
the maximum co-operation of work-
ers, and, therefore, this whole myth
that you require emergency in order
to have discipline has been fully ex-
ploded. The Railway Minister yester-
day ably exploded the myth that you
require emergency to discipline, ¢to
increase production and to do this and
that.

I was in England last week. Tnere
was a strike going on. I asked some
Members of Parliament there while
visiting the gallery of the House of
Commons why it was that they had
strikes every day and told them that
it appeared that if there were so
many strikes, perhaps, according to
one set of arguments in our country,
we should have had perpetual emer-
gency. And they said, “Yes, we have
lots of strikes, but we never think of
an Emergency; we never think of
curbing anybody’s trade union acti-
vity. We only say that so long as
they do it within the legitimate rules
of law, so long as they do it peaceful-
ly . |

SHRI HARSH DEQO MALAVIYA
(Uttar Pradesh): What is happening
in Faridabad?

PROF. RAMLAL PARIKH:. .every-
body has a right to agitate and every-
body has a right to make demands.”
nobody thinks of
curbing anybody’s freedom just be-
cause there is a strike. Now, this myth
has been exploded and I hope we will
forget this myth now, the myth that
we will ever require this kind of an
Emergency for bringing about discip-
line or anything.

SHRI HARSH DEO MALAVIYA:
‘What happened in Swadeshi Mill in
Kanpur?
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PROF. RAMLAL PARIKH: Now,
we are set on our path; we have
started reconstructing the Indian so-
ciety, the Indian polity, the Indian
economy. [t was said that the Junata
Party had no programme. It was
:said that the Janata Partly had no
philosophy. The Janata Party has a
-philosophy. ~When the philusophy
was set forth, they said, they have
no programme. And the Fconomic
" Policy Statement has shown clear
programmes. This is one of the most
comprehensive statements. Now the
statement and philosophy are elo-
quent. No statement is supposed to
bring about agreement on every point.
But it ig indisputable that this Econo-
mic Policy Statement provides a new
programme, a new hope, a new direc-
tion for reconstructing the Indian

economy. Now, take three or four
important examples, Here is the
Economic Policy Statement which

clearly commits itself, unambiguous-
ly, unequivocally commits itself, t{o
Nllocating 40 per cent of the resources
for the rural sector. Now, how could
you say, with this kind of a clear
statement, that it has no direction?
It is a very clear direction which
some people do not like because it
would not suit their power game.
That is another thing. But here it is a
very clear indication that 40 per cent
of the resources wil] be allocated to
the rural sector. And ‘rural sector’
has been defined—excludng roads, but
including power. With so much clari-
ty the statemen{ has been brought
out. T think this is a great landmark
in the economic thought of India; it
is a great landmark in the whole pro-
cess of planning in India. And be-
cause this is mgre heavily tilted to-
wards the ignorant, illiterate and
destitute masses of India, some of the
people who have always been trained
in the urban elitist education, which
has no relevance in our country, will
never find anything new in it. But
the fact is, this is a new direction
which not only India is thinking of
but even the world is thinking of,
and that is the Gandhiap way. The
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other example is the heavy emphasis
on cottage and village industries. And
because there is a heavy emphasis on
cottage and village industries, the
accusation starts, “What happens te
the heavy industries?” We have never
said that the heavy industries will be
abolished. We have never said that
the heavy industries will be given up
or de-nationalised. They will conti--
nue to be managed as before .

SHRI YOGENDRA MAKWANA
{Gujarat): Mr. Parikh, do you know
that your Industry Minister has re-
cently signed an agreement with
Czechoslovakia for giant steel plants?

PROF. RAMLAL PARIKH. Well, I
am saying that our policy of em~
phasis on cottage and village indus-
tries does not in any way affect the
proper and legitimate role, to the
degree it is necessary, which is re-
quired to be given to the heavy indus-
tries. The point is, so far we had
been lacking in one thing: we had not
been able to do things which directly
benefit the poorest masses of India.
Gandhiji was craving far years in his
life for this kind of a policy and
programme. And 'men like me are
happy today that the Janaty Party
speaks the language of Gandhiji and
not only speaks the language of
Gandhiji in terms of slogans but is
making a systematic and a very
scientific effort to  implement
it. Now, in terms of econo-
my, the President’s Addresg has
very clearly established that the
economy is developing the growth
rate is rising, the food production alsc
is rising, and the recent decision to
demonetize currency notes of Rs. 1000
and  above has definitely, been
able to affect the growth of inflation.
Although the amount of Rs. 150 crores
or just around that may not be very
big, but it does have its effect pn €he
market. Even the circulation of
Rs 150 crores in effect in the market
is nearly 10 to 12 times. Therefore, the
curb on money supply is not just o
Rs. 150 crores but in actual reality
in actual practice in economic terms
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it is nearly curbing money supply of
the value of Rs. 1000 crores, and this
has definitely affected the inflationary
trend, it has affected the prices. Very
soon we will see some of the very
good results of this small, apparently
small—but it is not very small—mea-
sure. This is indeed a far-reaching,
significant, measure. Therefore, no-
body can say that the Janata Govern-
ment is not serious about what it says.
The Janata Government is, in fact,
very serious and it has been trying
{0 demonstrate its determination, its
firmness, in implementing the new
economic policy which it has tried
and is trying to evolve.

¥

Now about the educational policy
and the foreign policy. These are the
two other major issues which the
President’s Address has touched and
I would touch them briefly. In
the sphere of education, this has
been again a very, very difficult area
which has been eluding solution all
these years. The Janata Government
has now come for the firs{ time and
it has sought the cooperation of
everyone on these issues, that we must
remould the educational system and
change our priorities in education,
make firstly universalisation of pri-
mary education as the topmost prio-
rity programme—this programme ac-
companied by removal oy illiteracy
programme and organisation of adult
literacy campaign. These are the two
major programmes which are going to
affect our political and economic sys.
tem. Literacy is not a question of
knowledge. Here is a country  in
which illiteracy has been an instru-
ment of exploitation. Here is a coun-
try where literate people, in spite of
their knowledge and understanding,
have been exploited. And it is for
the removal of their exploitation that
adult literacy campaign on a massive
scale is being planned, that the Plan.
njng Commission is now ready to give
a very high priority to primary edu-
cation and adult education, Over 30
to 40 per cent of the resources in edu-
cation are going to be allotted to pri-
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mary and adult education. This, 1
think, is a distinct departure from
what was going on up till now. Up
till now what was going on was a
kind of status quo, stagnation, in the
educational policy. Now there is a
new dynamism coming up. In terms
of educational policy the gsecond major
decision that is coming up is linking
education with productivity, Well,
some people argued, you will be link-
ing education with productivity acti-
vities and you will not have your lei.
sure time as before, Yes, a certain
amount of leisure will certainly be
curtailed. But we want the country
and the country’s young men to take
pride in doing productive work. We
want them to participate in the cam-
paign for production, in the campaign
for increasing production, in the cam-
paign for increasing the wealth of
the nation. And if you keep educa.
tion outside, you can never do it,
And this is the kind of approach in
which the large number of masses
participate through education in pro-
ductivity activities, farming, small in-
dustry, cottage industry or even manu.
facturing industries or consumer goods
industry, everthing wherever and
whatever is possible, whatever is
conducive to productive activities, This
again is a major role and no Govern~
ment up till now had so categorically
committed itself to the removal of
illiteracy. Sometimes many people
have been asking the question that
some Governments had their vested
interest in maintaining illiteracy.
Here is a Government which does not
bother about it. The people are the
masters and their capacity has now in-
creased. It is already high and we
want it to grow still higher. There.
fore, this removal of illiteracy, linking
education with productivity, making
higher education available to every-
body in his regional language, these
are some of the major programmes
which are being pushed through
through a dynamic, radical, educa-
tional policy. With which Janata Party
and the Janata Government are mov-
ing ahead. Then again, in all these
policies, see the approach of the
Janata Party. It is not the approach
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of the earlier Government which
treateq everybody, who did not
agree with them, as their enemy.
Qur approach is different. You
may differ from us; you may dis-
agree with uys. Still, please co-ope-
rate with us. Even if vou do not come
to an agreement on a dozen issues,
does not matter. We will continue to
struggle o arrive at a conclusion mu.
tually acceptable to us; we will try
to arrive at a national consensus, Thus
we will go ahead. And for that we
seek your co-operation. We do not
condemn anybody or discard anybody
as enemy of this country simply be-
cause you differ from us. Such a
thing should not happen in future.
This is our basic principie. No Party
will be treated ag our enemy simply
because it has a different view, For
that reason you cannot be our enemy.
The Janata Party will follow a true,
democratic principle in gpirit and in
action,

Lastly, coming to the foreign policy,
the Janata Party Government has
tried to rectify some of the imbalan-
ces which had crept in. in our foreign
policy. Obviously there was no dis-
agreement on the basic character of
the foreign policy, namely, we should
be non-aligned, that we should be
outside the power blocs, that we
should be independent and should not
interfere in the affairs of other coun-
tries and should believe in peaceful
co-existence. But the point ig that in
the past certain errors had crept in
and certain distortions had erupted in
this foreign policy. The Janata Party
Government, under the able leader-
ship of our Prime Minister, has re.
moved these distortions in a short
period. ...

SHRI HARSH DEO MALVIYA:
Will you please explain what those
distortions are?

"MR. DEPUTY CHAIRMAN: Please
wind up your speech.

.PROF. RAMLAL PARIKH: To ex-
plain all the distortions, I would need
half an hour, But I am sure they are
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not unknown to anyone. The main
thing is that distortions have erupted
in our foreign policy which was meant
to be a policy of genuine non-align-
ment. We were tilting our balance to-
wards one power bloc. Now we are
equally friendly with all the countries
and what is more, on our terms, with
our dignity and honour held  high.
The greatest defect was that we were
neglecting our neighbours. Now we
are having cordial relations with all
our neighbours, To our neighbouring
countries we have gaid that the type
of Government the people want is a
matter to be determined by each na-
tion itself. We do not want to inter-
fere. The main thing is that some of
the distortions have been removed
and a policy of genuine and transpa-
rent non.alignment is now being fol~
lowed.

Coming to the last point, I would
again say that the Janata Party Gov-
ernment is on the correct path and in
the right direction with a firm deter-
mination to go ahead with an open
heart and an open mind seeking co-
operation wherever it is available and
trying to get it from everywhere.
Now, this country hag entered a new
era. Do not forget that our country
has now entered a new era and the
people have entered a new age. They
want to go ahead and, therefore, they
are supporting the Janata Party. The
Janata Party is receiving all-round
support from the people because they
have now come, for the first time, to
realise and experience themselves
that here is a Party with a hope, here
is a Party which will bring in some-
thing new-—not something out.dated
or worn out—something realistic, prag-
matic and practical for the people.

Lastly, I would only say that the
President’s Address hag also dealt with
so many problems including the ap-
pointment of a Commission for Mino.
rity Communities, the Scheduled
Castes or Backward Classes Commis-
sion. These are very clear measures
which indicate the determination and
will power of the Janata Party lea-
dership to implement all its promises,
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The one thing in which perhaps we
will have to put in still more efforts
is the one relating to the allocation
of more resources to the States. Here
1 would like to say that there are
many States like Gujarat where fifty
per cent of its population is backward
and where nearly five million people
are tribal people. So, in such cases, we
need more resources and more resour.
ces are required to be given by the
Centre and I would very much hope
that the Central Government would
provide all resources for the develop-
ment of these States.

In the end, Sir, I would say that
this is a very transparent, categorical
and clear Address which, I think, all
sectiong of the House should welcome
and support and I would repeat that
the effort of the Janata Government
to create a national consensus :hould
receive welcome from all. Thank you,

MR. DEPUTY CHAIRMAN: Now.
there are 262 amendments to the Mo-
tion which we can take up now. Mr,
Sanat Kumar Raha.

SHRI SANAT KUMAR RAHA:
(West Bengal): Sir, I move;

1. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the non-implemen-
tation of the assurances made in the
Address to Parliament by the Vice-
President acting as Prasident on
March 28, 1977, in the following
words “(i) Having regard to the
gross abuse to which the Mainten-
ance of Internal Security Act has
been put during the last two years,
a thorough review of the Act will be
undertaken with a view to repealing
it and examining whether the exist-
ing laws need further strengthening
to deal with economic offences and
security of the country without de-
nying the right of approach to
courts”.”

2, “That at the end of the Motion,
the following be added, namely: —

‘but regret that the failure on the
part of the Government to repeal
MISA and do away with the lawless
law of Preventive Detention as
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promised in the Address of the
Acting President last year to Parlia-
ment, is an unheard of way of treat-
ing Parliament and the nation by
the Government Wwhich damages
even the credibility and sanctity of
the exalted office of the President
in the context of its relation to
Parliament.’ *
3. “That at the end of the Motion,
the following be added, namely:—
‘but regret that the Address does
not take note of the fact that the
Government has failed to intervene
in a proper manner to orevent the
enactment of mini-MISL by the
Madhya Pradesh Government and
also the so-called “anti-goonda ordi-
nance” promulgated "y the State
Government of Bihar both of
which provide for giving arbitrary
power to the executive and the
police to detain people without
trial’ »
4, “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not take any note of the fact that
the Government is refusing to take
initiative within its power and
competence to secure the release of
Naxalites and other political priso-
ners including the under-trials who
are still in prison in many parts of
the country. ”

5. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not see the necessity that pending
the satisfactory redefinition of
Centre-State relation especially in
financial matter, the policy and _
practice of devolution of funds,
taxes, duties should be modified for
making more funds available to the
States by augmenting the total am-
ount of divisible pool’ ”

6. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Prime Minister has summarily re-
jected the demand of more than one
Chief Minister for a review of the
Centre-State relation and a national
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dialogue for this purpose which is

also a demand of large sections of

the democralic public opinion in

the country’.” .

7. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not asure that the Bills and other
matters from the States pending
before the Central Government will
be expeditiously disposed of and the
necessary assents and approvals
given in the interest of the people
of the States and for the efficient
and democratic functioning of the
administration’.”

8. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note that the substantial
portion of the Centre’s loans to the
States should be written off in view
of the serious financial strains and
difficulties the States are facing’”

9. “That at the end of the Motion,
the following be added, namely;—

‘but regret that the Address does
not make any promise to consti-
tute the inter-State Councils by
making necessary changes in the
constitutional provisions to make the
Council a truly democratic re-
presentative body commanding the
confideice of the people’.”

10. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not explain why the Government
had served a kind of home intern-
ment orders against Iranian students
living in our country in order to
prevent them from coming out to
peacefully register their protest and
demand for democracy in Iran on
the occasion of Shah of Iran’s visit
here and for the release of the
Iranian progressive languishing in
the Shah’s prisons’.”
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11. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take serious note of the brufal
lathi charge on Indian and Iranian
students during the Shah of Iran’s
visit to the Capital and the arbitrary
arrest of more than 82 such students

’ )

including several girl students’.

12. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the numerous con-
cessiong that are being made to
Indian and foreign monopolists in
line with the policy oriented towards
“free enterprise” and “free market
economy” thereby not only conti-
nuing the process which had begun
under the previous Government but
also positively threatening the ob-
jective of self-reliance, and more so,
of growth with social justice
amounting to plain subversion of
national economy in the interest of

sy

the exploiting classes’.

13. That at the end of the Motion,
the following be added, namely: —

‘but regret that the Adddess does
not show concern at the fact that
the Minister of Industry, Shri George
Fernandes, askeq the US busi-
ness delegation to make their con-
crete proposal to the Government
instead of bothering about the
FERA ag if FERA has no relevance
in the context’.”

14, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take serious note of the fact that
after his visit to Bonn and Brussels
the Minister of Industry, Shri
George Fernandes, not only praised
the so-called “favourable climate”
in the West for getting credits and
investment from there in India but
even went to the length to tell the
nation that the West German pri-
vate business circles hag promised
India credit worth one billion dol-
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lars, which is a mischievous prob-
ing bid by the West German bank-
ers industrialists to seek a massive
entry in our national economy. ™

15. “That at the end of the 4olion,
the following be added, namely:.—

‘but regret that the Address does
not take note of the disturbing fact
that during the so-called business
talks in India the US business dele-
gation made a bid to sell the World
Bank line to our country, some
Indian business men and officials
willingly responding to the baits of
collaboration offered to them by
the American tycoons.” ”

16 “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not see the dangerous move of the
big delegation of 89 tycoong revpre-
senting 55 multinationals led by the
former US Secretary of Agriculture
now President of the US Business
International Corporation and co-
chairman of Indo.US Business Coun-
cil, which has visited India to pres-
surise lnd.a to yield more conces-
sions to the multinationals and for
further neo-colonial penetration
into our economy including some
of the vital sectors.”

17. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that des-
pite al] the coacessiong which are
given to the monopolists and big
business, the exploiting classes, even
according to the admission of the
Prime Minister and the Finance Mi-
nister have betrayed the trust re.
posed in them and favours shown
to them by the Government.” ”

18. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Government is encouraging the
Indiap big businesg tg invest over-
seas while the Government itself is
complaining that the investment in

the country by the Indian big busi-
ness is sluggish. ”

19. That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not explain why the Ministry of
Defzice shouid have oirganised the
so_called -gniirence with the indu-
stitali<ts in Now Delhi to  enable
them o put up pressure on the
Government with the demand that
some vital sectorg of the defence pro-
duction must now be left to the big
business and that the latter should
be allowed to export defence equip-
ment in order to hunt high profits
by joining the arms build-up and
armg race to end which our country
siandg committed.” ”

20, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not show concern at the fact that
the multinationals, backed by their
Indian collaborators, are now try-
ing to enter into critical greas of our
vital defence industry thereby not
only to dislocate our defence but
also to make it somewhat dependent
on the western powers in addition
to making our defence secrets vul-
nerable to these inimical quar-
ters’ ”

\
21, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take of the fact that here is now
concerned pressures by the World
Bank and other western financial
institutiong upon India to make our
country a client State at least in
ths economic sphere, thereby under-
mining our struggle for self_reliance
and economic independence.’ ”

22. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not express concern at the moves
of the Government to develop close
relation with ASEAN countries while
the latter is being built-up by the
US imperialists as a kind of econo-
mic bloc in the region through the
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socalled economic “aid” and even
military aids, and is a projection of
US neocolonial global sirategy after
the ignominious and total defeat of
US neo-colonial global strategy after
Indo-China’ . ”

23. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not seem to be alerted by the fact
that the industrial policy which is
the shaping by the present Govern-
ment ig being hailed by the World
Bank and other neo-colonial inte-
rests because they see in it a new
invitation to them for intensifying
their exploitation.” ”

24, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not call a stop to the attempts by
the Government to discourage if not
sabotage, the expansion of the pub-
lic sector, which ig essential for the
development of 3 modern self-relian;
industrial economy, in the name of
encouraging cottage and small scale
industries, which in effect, would
not mean any significant advance
on their part but would only en-
courage the big business in the pri-
vate sector to enter the new felds
or otherwise strengthen their con.
trol and grip in our economy.” ”

25. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not propose to take any effective
counter-measures against the USA
which while maintaining its protec-
tioaist policy against imports from
India is at the sarme time pressurising
our country in forcing us buy more
American goods at their dictated
prices.” »

26. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does,
not view correctly at all that in
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the name of socalled ‘rolling plans’
what is sought to be done is to alter
the planning direction and plan prio-
rities in the interest of the mono-
poly capital and world Bank, and
to sabotage ang scuttle planning in
our country.’

27. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not see that the development of the
small and cottage industries is
bound up with the strengthening
and expansion of the public sector
on the one hand and the general
radical structural changes in the
economy as a whole including ra-
dical land reforms on the other.” *

28, “That at the end of the Motion,
the following be added, namely:—

‘but regrel that the Address does
not call for a halt to the Govern-
ment’s wooing of the EEC while the
latter is showing no sign whatso.
ever to relax neo-colonialist attitude
of exploitation and plunder of the
developing countrieg including
our own through its protectionist
policies and price manipulations.’

29. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not learn from the experience and
assure that the prohibition proposed
to be implemented by the Govern-
ment will not be pushed through
although it has been pointed out
that such a policy would cause the
loss of Rs. 500 crore to the exche.
quer annually.””

30. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the bitter and costly
past experience of the Prohibition
resulting in corruption, bootlegging
and total failure of the policy itself
cavsing, in addition, a heavy loss
of several hundred crores of rupees
to the exchequer.’
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31. “That at the end of the Motion,
the following be added, namely.—

‘but regret that the Address does
not take note of the serious situa-
tion which has arisen as a result of
non-payment of the dueg by the
pubhe  undertakings to the Coal
Board amounting to more than Rs.
9¢ crores. ”

32. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address ig-
nores the very legitimate demand of
the people for the nationalisation of
the jute, textile, sugar as well as
foreign drug industries in our coun-
try which is long overdue. ' ”

33. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not show any concern at the deli-
berate under-utilisation of the capa-
city by some industrialists with a
view to creating artificial scarcity
and pressurising the Government.’”

34. “That at the end of the Motion,
the following be added, namely:—

but regret that the Address does
not show any serious concern about
the high price of consumer goods
as well as the high rate of money
supply, the inflation still continuing
at the official rate of 4 per cent a
year. "

35. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Government has not worked out
any integrated and satisfactory plan
for utilization of India's present
foreign exchange reserves amount-
ing to Rs. 3,500 crores truly in the
national interest and for the deve-
lopment of our national economy,
" thereby opening the possibility of

“guch resources being frittere ' away

" “as happened immediately after in-

' dependence with our substantial
sterling reserves. "
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36, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address nei-
ther takes note of the 10.point char.
ter of demand of the Centra] Gov-
ernment employees which includes
the merger of DA with the basic
pay, an end to all victimisation of
employees since 1968, decasualisation
of workers employed by the Cent-
ral Government, abolition of con.
tract labour, restoration of the cut
in neutralisation of DA introduced
during the Emergency etc., nor does
it propose any remedy of these de-
mands of the Central Government
employees.” ”

37. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note that during the strike
of the Maharashtra State Govern-
ment employees the Prime Minister
went out of his way to speak against
the striking employees and to sup-
port the State Government in its
obstinate attitude in refusing even
to talk to the leaders of the striking
employees,” ”

38. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Prime Minister and the Home Mi-
nister are threatening the workers
in order to prevent them from com-
ing forward in their legitimate fight
for their trade union rights and
other demands, which threats violate
the Government assurances about
the restoration of the democratic
rights and liberties and make these
appear as the class privilege of the
exploiting classes.’ ”

39 “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Union Governmen itself is now un.
leashing the policy of police attacks
including police firings as well as
other repressive measures such as
ban on strikes, imposition of the
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prohibitory orders against working
class and the democratic mass agi-
tation by the working people.’ ”

40. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Addresg does
not see that the laws relating 1o
closure, retrenchment, lay-off etc.
are not being observed by the em.
ployers, the authorities in many
places conniving at such plain ille-
gality.’ "

41. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to see that some of the policy of the
Government especially in relation to
the big business is encouraging the
latter to launch offensive including
physical attacks against the work-
ers by using the goondas, the so-
called ‘security force’ of the em.
ployers with the police often con-
niving at such crimes’ ”

42, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that at
the so-called two._day conference
organised by the All-India Organi-
sation of Employers, the Employers
Federation of Indiz ang the Stand-
ing Conference of Public Enterprises
and certain big business spokesmen
li%e Naval H. Tata had the insol-
ence to raise the demand for scrap-
ping DA, wage-freeze and even can-
cellation of the very little and weak
laws against retrenchment, lay-off
and closures, such moves having
obviously being encouraged by the
policies of the present Government
to placate the big money.’”

43. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address is
neither concerned about the pro-
nounced and growing anti-working
class posture in the labour policy of
the Government, nor does it give
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any assurance that such policy as
is contrary to democracy would be
never permitted.’”

44, “That at the end of the Motion,
the following be added, namely: —

’but regret that the Address does
not propose any effective steps to
deal with the gituation which has
been created by the employers by
their boycott of the wage board for
working journalists in order fo
blackmail the Government and
force the employees to a confronta-~
tion.” ”

45, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not see that the mere filling of the
pages of the newspapers with the
reports of the proceedings of the
various commissions now in pro-
gress are not going to cloud the
urgent issues and demands concern-
ing the life and 11v1ng of the toiling
masses.” ”

g

46. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not feel aghast that even the mini-
mum agricultural wages are not
bemmg implemented in a number of
States, the issue being one of prime
national importance not only from
the point of view of national eco-
nomy but social justice as well??”

47. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise delinking of the news-
papers from the industrial and busi-
ness houses while the Government
is profusely talking about the free-
dom of the Press”

48, “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not propose any effective measure
in respect of the heavy income tax
evasions by the Sterling companies
invcolving several crores of rupees.’”
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49, “That at the end of the Motion,
the following Be added, namely: —

‘but regret that the Address does
not give an assurance that the ideas
that motivated the appoiniment of
the so-called Study Group on wages,
incomes and prices otherwise known
as the Boithalingam Committee by
the Finance Ministry with a view
to freezing wages etc., would be
abandoned. ”

50. “That at the eng of the Motion,
the following be added, namely: —

‘but regret that the Address does
not pay any hint to recommendation
of the World Employment Confer-
ence held last year under the ILO
that the wage policy of a State
should be such that can assure
minimum standarq of living, that
the real wages of worker and the
real income of all the self-employed
persons are protected and progress-
ively increased, etc. ete’”

51. “That at the end of the Motion,
-the following be added, namely: —

‘but regret that the Address does
not see that therg are clear attem-
pts by the Ruling Party to bulid i3
rural mass base further with the
help of the landlords and kulaks
which cannot but stop radical re-
organisation of our agriculture and
even hinder and restrict pro-
duction, widening the social and
economic disparities in the country-
side.” ”

. 52, “That at the end of the Motion,
‘the following be added, namely:—

‘but regret that the Address does
not see that the problem faced by
the Harijans and other members of
the Scheduled Castes as well as
Adivasis are such which cannot be
solved without radical agrarian re-
forms and other effecfive measures
of controlling the privileged sections
of the rural rich such as the land-
Jords and other exploiting classes.””

. 53. “That at the end of the Motion,
_the following be added, namely: —

‘but regret that the Address does

not promiSe immediate effective
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measures Government is going to
take for The implementation of the
recommendations of the numerous
commissions which have gone inte
the atrocities and social oppression
perpetrateg against the Harijans,
Adivasis, ete. nud whese reports are
already pending belore the Govern-
ment for necessary action.’”

54, “That at the end of the Motion,
the following be added, nemely:—

‘but regret that the Address does
not show sufficient concern about
tht attacks on the Harijans, agricul-
tural workers and other weaker sec-
tions of the village community
which are continuing in many parts
of the country but are being deli-
berately underplayed by the Gov-
ernment to explain away its derelic-
tion of duty ang its failure to dis-
charge its responsibility on their
score)”

55  “That at the end of the motion,
the following be added, name]y:—

‘but regret that the Address does
not take note of the fact that upto
now no effective measure at the
higher levels in the State and at the
Centre has yet been taken to set
up appropriate machineries to deal
with the case of atrocities and social
oppression  against the Harijans,
Adivasis and other backward sec-
tions of the society.’”

56. ““That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not take note of the fact that some
of the utterances of the Union
Ministers like the Home Minister as
well as some State Ministers are
only encouraging the landlords and
the village rich to go ahead with
their rampage against Harijans,
these exploiters having vpractically
taken the advent of the Janata
power as their own power to in-
tensify their depredations.””

57. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Addresg does

not see that the emphasis on the
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‘primacy of agriculture’ by the
Government is nothing but attempt
to prepare fhie ground for Boosting
the kulaks and landlords in {ilwe
rural areas in the name of ‘consoli-
dation of holdings on the one hand
and to avoid the implementation of
radical land reforms so as to keep
dation of holdings’ on the one hanu
other sections of the rural poor on
the other.’”

58. “That at the end of the Motion,
the following be added/ namely:—

‘but regret that the Address does
not take note of the reported dis-
content and grievances of the police-
men against the manner in which
the Home Ministry s handling the
police administration.’”

59. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not show any concern that there is
a growing feeling among the people
about the instability and uncertainty
steadily overtaking in the country.’”

60. “That at the end of the Motion,
the following Be added, namely:—

‘but regret that the Address
miserably fails to reflect the robust
patriotic and democratic temper in
which the masses voted in the Lok
Sabha elections last year and
brought into existence the present
6th Lok Sabha.’”

61. “That at the endg of the Motion,
the following ke added, namely:—

‘but regret thay the Address dves
not propose any effective mueasures
to abolish untouchability within
five years as the Prime Minister has
promised to the country, notwith-
standing the fact that the curse still
continues despite the constitutional
declaration and the Untouchability
Act passed by Parliament.”

62. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not go into problem of the Union

i

Ministers often making contradic-
tory statements confirming the fact
that the preseat Ministry is a mind-
less conglomeration of political in-
compatibleg lacking in a collective
mind and collective direction.’”

63. “That at the end of the Motion,
the following be added, namely:—

‘but regrey thal the Address is
another piece of exercise in self-
satisfaction and complacency which
can only demoralise and disappoint
the masses,””

64. “That at the end of thg Motion,
the following be added, namely:—

Sbut regrel that the Address joes
not even note of the serious allega-
tion of the growing sense of autho-
ritarianism of the Janata regime,
voiced even by the members of the
Ruling Party including MPs and
MLAs.”

65. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not face up to the fact that an upper
class hourgeois politics have entered
a period of irretrievable crisis the
way out of which lies only in the
emergence of a left ang democratic
alternative.” ™

66. “That at the end of the Motion,
the follow.ng be added, namely:—

‘but regret that the Address does
not take note of the fact that the
National Development Council has
been reduced to a ritual and form-
ality lacking in any sound purpose,
proper direction and without having
any statutory authority whatso-
ever.””

67. “That at the end of the Motion,
the following Be added, namely:—

‘but regret that the Address does
not show concern that some super-
annuated officers are being brought
in from the retirement to be given
high posts in the Government there-
by demoralising the administration
including the responsible, deserving
officials.’
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68. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Addresy does
not promise any reliable and con-
vincing measures to overcome the
snowballing unemployment in the
country while the Prime Minister
has been saying that the unemploy-
ment will be abolished in ten years
leaving all the major contributory
factors to the phenomenon un-
touched.” ”

69. “That at the end of the Motion,
the following be added, namely:—

‘but regret thai the Address does
not propose any effective measures
to remove the grievances of the
members of the minority com-
munity, Scheduled Caste and Sche-
duled Tribe in the matter of ap-
pointments to important official
positions, and of promotions and
postings ete.”

70. “That at the end of the Motion,
the following be added, namely; —

‘but regret that despite all the
flambuoyant talks about democracy
by the leaders of the Government,
the Address does not give any
assurance that the practice of arbit-
rary recourse to the Presiden®’s
Rule will be put an end to in the
future, such ‘methods having been
applied more than about fifty times
since the Constitution came into
force."™

71. “That at the end of the Motion,
the following be added, namely: —

‘but regret that despite the Home
Minister’s assurance that the inter-
nal emergency would be done away
with, the Address does not make
any promise that the assurance will
be fully carried out instead of being
modified in order {o keep alive the
provision for internal emergency
under the pretext of ‘armeg rebel-
lion,”

72. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not show any concern at the prone-
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ness of the present Government to
misuse the powers under the article
306 to dismiss the State Govern-
ments and dissolve the State Assem-
blies for the political ends of the
Ruling Party and in disregarg of
the purpose for which such steps
are envisaged in the Constitution.’”

73. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not give any explanation as to why
the Government's promise for ex-
panding the public distribution net-
work within six months of iis
assumption of office has not 7yet
been implementeq while it is the
free trade which is having a free
rush.”

74. “That at the end of the Motion,

the tollowing be added, namely: —

‘but regret that the Address does
not take note of the fact that des-
pite the Parliament having turned
down the Ordinance to abolish the
Banking Services Commission, ear-
lier appointed by an Act of Parlia-
ment, the Governimnenf hias not re-
vived the Banking Service Com-
mission, thereby showing disrespect,
if not contempt, for Parliament and
democratic norms.’”

75, “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not propose any effective new steps
for the profection of the rights of
the minority community, notwith-
standing the massive evidence be-
fore the Government that the pro-
tection to which they are entitled
in the decisions of the Srinagar
meeting in ferms of the Constitution
and of the National Integration
Council (1968), are not being given
them in due measure.’”

76. “That at the end of the Motion,

the following be added, namely: —

‘but regret that the Address does
not promise any immediate action
against top bureaucrats who are
guilty of the emergency excesses
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acting on the illegal orders of San-
jay Gandhi and others, the officers
who are now trying to get out of
the punishment they deserve by
making their confessional state-
ments before the Shah Commission
and other Commissions.””

77. “That at the end of the Motion,
the following be added, namely: —

*but regret that the Address does
not see the need for purging here
and now the entire top bureaucracy
of the careerist and opportunist offi-
cers who sought to serve their per-
sonal interest during the Emergency
by flouting all laws and regulations
and even their own Service Conduct
Rules.’”

78. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not call upon the Government to
present a comprehensive White
Paper fo Parliament giving a full
official account of the excesses and
violations of laws including the
Constitution and other rules com-
mitted under the Emergency instead
of leaving the whole matter to be
published before the nation only
through the so-called case history
before the Shah Commission and
other Commissions.’ ”’

79. “That at the end of the Motion,
the following be addded, namely: —

‘but regret that the Address does
not see that the disclosure about the
functibhing of the Government at
the highest level have raiseq some
very grave constitutional and politi-
cal question which cannot be settled
by a quasi-judicial or an adminis-
trative but would call for the most
penetrating and comprehensive dis-
cussions among the representatives
of the political parties in order to
devise measure to prevent their re-
crudescence in the future.”

80. “That at the eng of the Motion,
the following be added, namely: —

‘but regret that the Address does
not take note of the fact that in-

stead of immediately calling the
officers guilty of excesses during
the Emergency to book, some of
them are being, in fact, encouraged
and promoted by the Government
thereby demoralising the _ofﬁcers
who displayed courage and integrity
during the trying and difficult days
of the black emergency regime,’?”

81 “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take due note of the fact that
even before the Emergency several
high officials were harassed and vie-
timised for not favouring the friends
of Sanjay Gandhi like the late
V. R. Mohan of Mohan Meakins
Concerns, one of such victimised
officers being a former director un-
der the Ministry of Industry’ ”

82. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to note that many disclosures about
the illegal and undemocratic activi.
ties of the officials and others dur-
ing the Emergency are still going on
unheeded by the Government, much
less being acted upon effectively.” ”

83, “That at the end of the Motion,
the following be added, namely:-—

‘bur regret that the Address does
not take note of the serious prob-
lem that a very large number of
Government employeeg are facing
the problem of accommodation and
other essential amenities,’ ”

84, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that cert.
ain people favoured by the present
Government are being invited to
make frequent broadcast over the
Radio and appears in telecast to
blatantly canvass for the Govern-
ment ang the Ruling Party.’”

85. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does

not note that the official mass media
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particylarly Radio and TV are being
planfully captured by certain re-
actionary elements who obviously
have 1nspiration and backing from
higher quarters and that this spells
not only a threat to democracy but
the degradation of culture and pub.
lic in general.’ ”

86, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address has
chosen to overlook the fact that
there are new attempts by the pre-
sent Government to Influence some
sections of the press and also to
pressurise them to fall in line with
the views of the Ruling Party and
the Government.’ ”

87 “That at the end of the Motion,

“the following be added, namely: —

but regret that the Address does
not mention the need for raising the
amount of the freedom fighters pen-
sion which was fixed severa] years
ago when the prices were at much
lower levels’”

88, “That at the end of the Motion,

‘the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Central Government still refuses to
recognise the Moppila Rebellion of
1921, the Punnapra-Vayalar struggle
and the Telengana upsurge as free-
dom struggle while many who were
arrested during the recent Emer-
gency are being provided with pen.
sions.” ”

89. “That at the end of the Motion.

‘the following be added, namely:—

‘but regret that the Address does
not take note of the ‘grave con-
cern’ expressed by the Jawaharlal
Nehru University Teachers TUnion
at the manner in which the Prime
"Minister, as Chancellor of the Uni-
versity, has been conductirg in-

-vestigation into g affairs by
infringing the principle of uni-
-versity autonomy, seeking to fish out
the political opinion of the teachers
through some ‘confidential’ queries,
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l who are however of being kept in
dark, and by freezing of posts and
stopping of appointment, nor does
it promise that the Chanceilor’s
nrder which have caused great mis-
givings and resentment among the
teachers would be rescinded.” ”

90. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address com-
pletely ignores the reliable report
that in the name of investigations
into the affairg of JNU letters have
been sent by the Chancellor of ihe
University fo the teachers which
looks like a witch-hunt of the prog-
ressives amongst them, thereby en-
couraging the reactionary elements
i in our academic institutions.’”

91. ‘That at the end of the Motlion,
the following be added, namely:—

‘but regret that the Address does
} not show any concern as to the
manner in which CSIR is being dis-
banded at the cost of integrated,
well-planned and  well-directed
scientific research.””

92. That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address doesg
not take note of the fact that the
Government has most unjustly re-
fused to issue commemorative
stamps in honour of the great re-
volutionary Shri Troilokvanath
Chakravarthi ‘Maharaj’ of our free-
dom struggle, and of Mahapandit
Rahul Sanskrityayan and inter.
nationally reputed scholar and a
great patriot of our country evi-
dently because he happened to he
a Member of Communist Party of
India’”

93. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise adequate financial assis-
tance to Andhra Pradesh and Tamil
Nadu for their cyclone and flood
relief activities, despite the demand
for such assistance by the State
Government and the public’ ”
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94. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not show any awareness of the
growing national concern at the
partisan and narrow-minded ap-
pointments by the Government to
the various institutions and auto-
nomous bodies under the control of
the Centre in total disregard of
the merits and requirements from
the point of view of talent and
competence.’”

95. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address does
not take serious note of tampering
under the instruction of thp Gov-
ernment with four history books
‘Medieval India’ by Romila Thapar;
‘Modern India’ by Bipan Chandra;
‘Freedom Struggle’ by Amles Tri-
pathi, Barun De and Bipan
Chandra; and ‘Communalism and
the Writing of Indian History’ by
Romila Thapar, Harbans Mukhia

and Bipan Chandra to suit the

interests of anti-secular, communal
and other reactionary forces.””

96. “That at the end of the Motion.
the following be added namely:—

‘but regret that the Address does
not take into account the concerted
attempts by the reactionary and
communal forces to intrude into the
preparation of text books and other
publication which concerns for
cultural life’”

97. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not show any concern as to the
manner in which Shri Damodaran
Nair was first assaulted and then
dismissed from his services in
Gandhi Smriti, for referring to the
Prime Minister Morarji Desai’s
statement in his autobiography in
which he writes that Nathuram
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Godse, the murderer of Mahatma,
was an RSS worker, nor does it
promise that Shri Nair will be
taken back to service.”

98. “That at the e¢nd of the Motion,.
the following be added, namely:—

‘but regret that the Address com-
pletely ignores the growing publie-
allegations about the reappearance
of favouritism, nepotism by ~ the
Ministers and other high placed
persons in favour of their relatives
and friends.’”

99. “That at the end of the Motion,
the following be added, “hamely: —

‘but regret that the Address does
not promise g full-fledged Legis-
lative Assembly and a fully res-
ponsible Council of Ministers for
Delhi’”

100. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does-
no: promise a full-fledged Legis-
the appointment of a Commissioner
of Police will not be pursued ‘in.
view of the strong public opinion
against it gn the ground that such.
an arrangement is not likely to
strengthen the police high-handed-
ness and domination in the Delhi.
Administration.’

101. “That at the end of the Molion,
the following be added, namely:—

‘but regret that the Address does
not take note of depressing wunder
representation of women in our
legislative bodies, nor does it pro-
mise any improvement in situation
by providing for definite quota of.
representation for women.'”

102. “That at the end of the Motion,.
the following be added, namely:—

‘but regret that the Address does
not even promise lowering of vot-
ing age from 21 to 18 which is a.
demand of practically all section of
democratic public gpinion in the:
country.’”
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103. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not make any promise of a radical
review of our electoral system with
a view to providing for the propor-
tional representation as well as
recall, both of which have becuome
essentia]l for strengthening the
content of our democracy, properly
reflecting the opinion of the masses
and ensuring democratic function-
ing of our Parliamentary system
instead perpetuating the artificiality
and unreality of the representation
which suits the vested interests and
promotes corruption and mal-
practices.’”

104. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take serious note of the fact
that there is a serious attempt by
the present Government to enact
the anti-defection measures worked
out by the previous Government
and bureaucracy in disregard of the
unanimous recommendations of the
1968 Committee on Defection.””

105. ‘““That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise the implementation of
anti-defection measures recom-
mended by the Committee on De-
fection which appointed in pur-
suance of a resolution by the Lok
Sabha in December 1967 consisting
of representatives of all major
political parties and public men.’”

106. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not take note of the serious prob-
lem about the child-care which has
recently beepn highlighted by an
international seminar on child wel-
fare in New Delhi itself””
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107. “That at the end of the Mction,
the following be added, namely:—

‘but regret that the Address does
not indicate that the Government
has paid any heed to the complaints
made in Parliament or otherwise
against victimisation of Shri D. K.
Guha, 3 former High official of the
Income Tax Department for his bold
actions against the Birla famil:es,
which resulted in the disclosu.¢ of
huge income tax evasion as we.l as
a big swindle of the evasion of
foreign exchange on the eve of de-
valuation in June, 1966.”

108. “That at the end of the Mction,
the following be added, namely:—

‘but regret that the Address
shows no concern for the volumi-
nous public complaints against the
manner in which the official news
media—A.LR,, T.V., etc.—are being
misused for the partisan ends of
‘the ruling party ag well as for
blacking out as far as possible the
views of protest and dissent parti-
cularly those coming from the CPI
and its allied mass organisations.’”

109. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the controversy that
recently arose over appointment of
the Chief Justice of India, nor docs
it give any assurance that question
of the future apvointments to the
posts in the highest judiciary—-the
Chief Justice and other Judges of
the Supreme Court of India and the
High Courts—will be reviewed with
a view to evolving proper demo-
cratic norms, giving Parliament and
the concerned State legislatures the
right to have their respective suy
in the matter of such appoint-
ments.’”

110. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
poor refugees from the erstwhile
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East Pakistan are not getting their
so-called ad hoc payments under the
compensation scheme in regard to

their properties which had been
declared “enemy property” 1
Pakistan following the Indo-Pak

war and Tashkent agreement, the
pool for such compensation having
alreary been largely grabbed by the
big landlords and well to do peopie
who have migrated from the erat-
while East Pakistan,’”

111. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that
~even after more than 30 years of
partition the refugee colonies in
some parts of West Bengal have not
yvet been regularised in full mea-
sure, leaving the displaced persons
to continue in their present uncert.
ainty.” ”

112, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that
the US President Carter is reported
to have publicly stated that during
his talks with Prime Minister Mor-
arji Desai the latter had shared
President’s concern about the So-
viet presence in the Horn of Af.
rica,”

113. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that
the Prime Minister and other mem-
bers of the cabinet did not take the
opportunity of the US President
Jimmy Carter’s visit to this country
to call upon him to stop the U.S,
deliveries to foreign countries like
Iran, Satdi Arabia, the Gulf count-
ries and Israel worth 8000 million
dollars annually to huilding up the
armg race in the region.' ”

114. “That at the end of the Motion,

the following be added, namely:—

‘“but regret that the Address does
not declwre any support to an early

|
!
|
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reconvening of the Geneva Confer-
ence to solve the middle east crisis
which alone coulg bring about a
durable and just solution.” ™

115, “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not take note of the fact that during
the visit of the British Prime Minis-
ter Mr. James Callaghan to Delhi
the Government of India did not
call upon him to stop heavy British
investment in South Africa which
already amounts to 10,000 million
dollars, and is encouraging and
bolstering the racist Vorster’s re-
gime there.” ”

116. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not take note of the fact that
India has little common ground for
regional co-operation with Australia
which belong to the Western camp
and is the active partner of the mi-
litary ANZUS. ”

117, “That at the end of the Motion,

the following be added. namely:—

‘but regret that the Address does
not give any explanation as to why
US shipment of rich Uranium for
the Tarapur plant and the Prime
Minister’s statement that India will
stop all peaceful explosions so sig-
nificantly coincided, giving rise bo
strong suspicion that the Govern-
ment of India have yielded to at
least these tactics of the U.S.A | ad-
ministration.’ ”

113. “That at the end of the Motion,

the following be added namely:—
-

‘but regret that the Address does
not call upon the USA, Britain and
other Western powers to agree to
economic sanctions against the racist
South African regime notwithstand-
ing the fact that the overwhelming
majority of the UN members are
most positively in favour of such
sanctions,”
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119 “That at the enq of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
supply of combat aircraft now to
Egypt by the USA in addition to
the heavy supplies to Saudi Araba,
Israel, could only aggravate tensions
in the region, further complicate the
situation and durable peace in West
Agia.” ” - :

120, 'That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address Joes
not give categorical gssurance that
India’s assistance, morals, polilical,
economic and other material will
continue to the freedom fighters in
Zambabwe, Nambia and South Af-
rica against the hatefu]l and inhu-
man racist regime.’ ”

121, *‘That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not clarify what useful purpose
Prime Minister Morarji Desai had
in attending the so.called regional
Conference of 12 countries hosted by
Australia and inaugurated by a
British Dominion Governor General
except perhaps for raising the status
of the shoddy Commonwealth outfit
and that of the present conservative
Australian Government,’ ”

122. “That at the end of the Motion,
1e following be added, namely:—

‘but regret that the Address goes
not refer to the friendly suggestiong
for the restoration of democratie
rights and the release of patriots in
Bangladesh which include such ve-
teran freedom fighters and friends
of India jike Chairman and General
Secretary of the Communist Party,
respectively, Com. Monisingh and
Com. Farhad and well-known co.
workers of the martyred Shekh Mu-
jibur Rehman and leaders of the
Awami League like Shri Phani Ma-
jumdar which would be in full con-
sonance with the international mo-
rality, all the more so when the two
rountries are expected to live in

\

good neighbourliness, friendship and
co.operation.”

123. “That at the end of the Motion,
the following be added, namely:—

‘put regret that the Address does
not show any concern for the sup-
pression of democratic rights n
Bangladesh today while the nresent
leaders of the Government of India,
when they were in detention, had
sent their representatives 1n foreign
land to call ypon the Government
to raise their voice for their release
and far the restoration of democra-
tic rights and liberties.’ ’

124, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not spell out the Government’s
attitude of sympathy and help for
the Bangladesh patriots who are now
in the country, nor does it give any
guarantee that they will not be
handed over to the Bangladesh au.
thorities or otherwise pushout of our
country, ' "

125. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take proper view of harmful
consequences that may follow by
the use of rupee equivalent funds
accumulated in India from the sale
proceeds of additional crude by
Iran to be used in projects especially
for the article for rural develop-
ment approved by the Shah of
Iran.” ”

126. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address dqoes
not take note of the international
experience that the Shah of Iran is
massively backed by the USA and
- other imperialist Powers with a view
to influencing certain non.aligned
countries where the imperialists
«t. nd exposed and discredited.’ ”

127. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address does
not take note even of the fact that
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the Shah of Iran is the biggest reci-
pient of the American arms, and is
himself playing a dangerous role in
the arms build up in the region by
supplying arms and other resources
1o reactionary regimes in the Arab
World, its arms deals with Pakistan
in order to disrupt our relations
with that country having already
caused great concern in India and
.. elsewhere.” ”

128, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that in
showering lavish compliments on
the Shah of Iran during his wvisit
to our country the Government for-
got that in the international affairs
the Shah of Iran stands on the side
of the imperialists on many cardinal
issues of peace, natiornl liberation,
disarmament, internatiunal security,
etc') »”

129. “That at the end o the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that it is
wilh the Shah of Iran as its main
stay CENTO is being activised by
the imperialists, the development
which is clearly aimed at the inde-
pendence and security of the coun-
trieg of the region.’ ”

130. “That at the end of the Motion,
the following be added, namely:—

“but regret that the Address does
not categorically disapprove of the
proposals for the creation of the
Asian Market in cooperation with
Iran and some other couniries like
Japan with a view to facilitating the
exploitation by Iran’s petro-dollars,
Japan's technology and India’s man
and material resources etec.!”

131, “That at the end of the Motion,
the fo'lowing be added, namely:—

‘hut regret that the Address does
not take note of the fact that the
Shah of Iran, has ambitions to be.
come regional power, with the help
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of hig petro-dollars ang Awmerican
weapons,” "

132. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take any correct view about the
proposed agreement with the Indian
Government and Shah of Iran which
will enable the latter to invest the
betro-dollars in our country into
projects approved by him for earn.
ing profits and alse facilitating the
entry of the multinationals with
whom the Shah of Iran is in full
cooperation.’ ¥

(Amendment Nos. 1 to 132 also stood

in the names of Shri Bhupesh Gupta,

Dr. Z. A. Ahmed, Shri Jagjit Singh

Anand, Shri Indradeep Sivrha, Shri

Bhola Prasad and Shri Bir Chandra
Deb Burman)

MR. DEPUTY CHAIRMAN: Mr,
Prakash Mehroira, {Not here, Shri.
mati Hamida Habibullah.

SHRIMATI HAMIDA HABIBUL-
LAH (Uttar Pradesh): Sir, I move:

145. “That at the end of the Motion
the following be added, namely:—

‘but regret ithat the Address doe:
not indicate any concern over the
Government's failure to check th
atrocities committed on Harijan
and other weaker sections of th
Society. "

146. “That at the end of the Motiol
the following be added, namely:—

‘but regret that the Address do
not give any hint to call for t}
national debate on Centre-State r
lations.” ”

147, “That at the end of the Motio
the following be added, namely: —

‘but regret that the Add-e35 fa
to mention the concrete sieps f
the promotion and advancement
Uidu language' ”
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148. “That at the end of the Motion,
‘the following be added, namely:—

‘but regret that the Address does
not make any mention of phyvsical

torture of t{eachers, students and

labourers,’ ”’

MR. DEPUTY CHAIRMAN: Shri-~
mati Chundawat. Not here. Dr.

Lokesh Chandra.
‘Kuraar Raha.

SHRI SANAT KUMAR RAHA: Sir,
I move:

Not here. Mr, Sanat

152. “That at the end of the Motion,
the following be added, namely:—

‘butl regret that the Address fails
to assess the pressure of the World
Bank and its neo-colonial offensive
for the imperialist countries!”

153, “That at the end of the Mo-
tion, the following be added, namely:
Jy:—

‘but regret that the Address does
not take serious note of the imperia-
list multinational deal in the coun-
try which is harmful.’”

154. “That gt the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise to take concrete and
effective steps to implement com-
pletely land reform in the interest
of the poor peasants and the land-
less agricultural workers.’”

155. “That at the end of the Motion,
the following be added, namely:—

‘ut regret that the Address does
not take seriously the arms build up
in our region and strengthening of
the wilitary hase in Deigo Garcia
by U.S.A. which goes against mak-
ing Indian Ocean a peace Zone.””

156, “That at the end of the Motion,
the following be added, namely:.—

‘but regret that the Address fails
to assure further strengthening and
‘expansion of public sector so as to
achieve self reliance and command-
ing height in our economy.’”
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157. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Adddess does
not reaffirm the standg of India to
work in cooperation with the Socia-
list and third world countries for
establishment of new international
economic order against the vested
interest of the rich developed coun-
tries.””

158. ‘That at the end of the Motion,
the following be added, namely:.—

‘but regret that the Address fails
1o offer any encouragement for pro-
tection of Harijang and Adivasis
from atrocities of the vested interest
throughout the country.” ”

159. “That at the eng of the Motion,
the following be added, namely:—

‘but regret that the Address ab-
jectly fails to point out that it is the
politica] crisis that is today the
sharpest and most significant ex-
pression of the crisis of the capitalist
path of development as a whole and
that there can be no worthwhile
progress without bringing out some
solution towards Dbreaking. The
deadlock on the economic front and
creating changes in our socio.eco-
nomic structure or further democra-
tic advance’ ”

160. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to note that in the economic sphere
it is manifested in the utterly inade-
quate rate of growth or the national
economy in the industrial field, in
rising prices of various essential
commodities, in growing unemploy-
ment both in urban and rural areas,
in intensification of poverty, in cre-
ating imbalances and inequalities
and strengthening of monopoly,
rural oligarchy and parasitic anti-
social elements all along the line
resulting in all pervasive corrup-
tion.””

161. “That at the end of the Motion,
the following be addegd namely.—

‘but regret that the Address fails
to give any assurance of removing
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illiteracy from the country with a
time-bound programme.’”

162. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
‘'not offer any encouragement to the
scientist community, the progres-
sive writers of Text books and the
student community on progressive
educational reforms. ”

163. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the evil spirit in
the “freeing” of the market forces
particulariy in the sensitive area of
foodgrains resulting in hoarding and
black marketing.’ ”

164. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address does
not take note of the fact that despite
M.R.T.P. Act, monopoly houses
are fattening at the cost of the
national economy, "

165. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not indicate any review of the
Industrial Licensing Policy which
helps monopoly houses to thrive. ”

166. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address fails
to give assurance tg all categories
of employees and workers that Bonus
will be treated as 3 deferred wage.””

167. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address fails

to give an- assurance that there
will be ; o -9nded labour in the
country’ ?

168. *That at the end of the Motion,
the follow.ng be added namely:—

but 1o4ret that the Address does
:not propose to implement a  nipi-

-
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mum wage for agricultura] workersg.
through adequate machinery.’ ”
169. “That at the end of the Motion,
the following be added, namely:—
‘but regret that the Address does.
no: propose any revision in  the
Service Conduct Rules for the Gov-
ernment employees against any sub..
jeclive bias.””

170. *“That at the end of the Motion,

the following he added, namely:—

‘but regret that the Address does
not indicate that the system of con-
fidential report in respect of Gov~
ernment servants will be scrap.
ped," ”

171.That at the end of the Motion,.

the following be added, namely:—

‘but regret that the Address does
not ensure that the problem of
closure, retrenchment, lay-off will
be effectively tacklied to protect the
interest of the workers and employ-
ees.”

172. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not assure the guarantee of public
distribution of essential commodities
throughout the country at a  fair
priCe.’ »

173, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails to
indicate the magnitude and danger
of the hlack money operating in the
country and does not propose any
measure to liquidate the same.'”

174. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not assure equal pay for similar
work for women in all spheres. ”

175. “That at the end of the Motion,

the following be added, namely:—

‘but regret thot the Address does

not prove~. ‘2 supnly ch2an yarn,
colour a . her inputs to the wea-
vers ans” Hetve 'md does  not



209 Motion of Than!:s
assure of marketing facilities for
them} »

176 “That at the end of the Motion,
the following be added, namely:.—

‘but regret that the Address does
not{ propose any measure to relieve
the poor peasants from thewr indeb-
tedness nor does it ensure remu-
nerative price of their produce.’ ”

177, “That at the end of the Motion,
the following be added, namciy: —

‘but regret that the Address does
not propose how to protec{ the poor
fishermen who have become unem-
ployed due to mass scale mechani-
sed fishing started by some big busi.
nessmen and multinationals in Goa
and Keralg coastol areas.

178. That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not proposc to further develop the

Andaman and Nicobar Islands in
agriculture, industry, forest and
marine.’’

179. ‘““That at the end of the Motion,
‘he following be added, namely: —

‘but regret that the Address does
not take due note of the fact that
the top monopoly houses are res-
ponsible for huge tax arrears and
are evading to pay even the assessed
taxes.””

180. That at the end of the Motion,
he following be added, namely:—

‘but regret that the Address does
not propose to increase the mini-
mum pension for freedom fighters,
does not propose to grant pension
for the minor son of deceased free-
dom fighter.””

121, “That at the end of the Motion,
he following be added, namely:—

‘but regret that the Address does
not consider to recognise the pun-
napra-Vayalar and Telengana heroes
w}zo fought against the princely
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States in pre-independence period .
and suffered in Jail, ay  freedom

fighters entitled to the award of
freedom fighters pension.’?”

182, “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not indicate any step for solution of
the problem regarding Centre-State
relations.” ”

183. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not assure that the Calcutta Port
and Haldia Project will not be affe-
cted in any way due to the agree-
ment with Bangladesh on Farakka
Water.” ”

184. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not mention that MISA will Dbe
repealed and no such Preventive
Detention meaeure is necessary in
place of MISA.’"”

MR. DEPUTY CHAIRMAN: Yes,

Mr, Ramanand Yadav,

SHRI RAMANAND YADAV (Bihar):

Sir, I move!

185, “That at the end of the Motion, .

the following be added, namely:—

‘but regret that the Address does
not mention about the implementa-
tion of the recommendations of the
Backward Classes Commission head-
ed by Shri Kaka Saheb Kalelkar. »

186. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not mention the non payment of
minimum wages to the Agricultural
Lahourers in the number of Statcs
under enactments passed by them-
selves. ”

187. “That at the end of the Motion,
namely: —

‘but regret that the Address does
not mention the failure of the Cen-
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wal and State Governments to check
various types of social and econo-
mic atrocities on the Harijans, Adi-
vasigs and the Minorities in the
couatry.” ”

188. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise to confrol communal
ang caste riots in the country’ ”

189, *That at the end of the Motion;
the following be added, namely:—

‘but regret thay the Address does
noy mention the implementation of
the Trivedi Commission recomimen-
dation on the Bihar and U.P. boun-
dary alteration.’ ”

190. “That at the end of the Motion,
the following be added, namely —

‘out regret that the Address does
not indicale measures to maintain
peace in the University Campuses in
the country, which has resulted in
the closure of the Universities and
disruption of the academic career of
the students.!”

191, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not promise to take effective mea-
sures for paymeny of the cane prics
to the cane growers adequately by
the Sugar Factories in the country
resulting in the deterioration of the
economic condition of the cane gro-
wers.’ ®

192. “That at the end of the Motion,
the following be added, namely:—
‘but regret that the Address does
not promise to implement the re-
commendations of the Backward
Class Commission headed by ‘Kaka
Kalelkar’ for the reservation of
rimber of seatg in the Central and
State Services’ ”

193. “That at the end of the Motion,
- the following be added, narely: —

‘bl'u; regret that the Address goes
vot indicate steps to make reserva-
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tion of 30 per cent in the Central
Services for the backward commu-
nities other than Scheduled Castes
and Scheduled Tribes.” ”

194, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
vot mention the measureg whict
will be adopteu to check the rising
trend of priceg of essential commodi-
ties) ”

195, “That at the end of the Motion,
the following be added, namely:—

‘but regret thay the Address does
not promise to deal with the grow-
ing demands of non Janata Govern-
ments in the States for more power
and constitutioval changes in the
Centre-State relations which could
destroy the unity of the country and
check the progress of National
Integration.’

MR. DEPUTY CHAIRMAN: Mr. D.
P. Singh, Not here. Mr. Triloki
Singh.

SHRI TRILOKI SINGH (Uttar Pra-
desh): Sir I move:

200, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not make any reference to the
following matters:—

(a) The restoration of the mino-
rity character of the Aligarh
Muslim University:

(b) Deteriorating law and order
situation and increasing sense of
insecurity particularly in the
Musltim minority ag a result of
the frequent occurrence of com.
munal riots;

(c) The establishment of Gram
Swaraj, decentralisation of power
at the village l2vel, without which
the solution of the problem of
unemployment or under.employ-
ment will remain an impossibility;

(d) The steps to be taken to tids
over the crisis in the textila in-
dustry;
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(e) Non-utilisation of potential
in the Steel Industry;

(f) Failure to reduce the prices
of essential commodities and
bring them down so as Lo make
them available to the poorest;

(g) The crisis in Khandsar: and
Gur Indusiry in Uttar Pradesh and
threat of closure of crushes by
the employers resulting in the
non-utilization of millions of
tonnes of sugar-cane; and

(h) Student unrest. ”

MR, DEPUTY CHAIRMAN: Mr.
_Ranbir Singh. Not here, Mr. Sanat
.KXumar Raha.

SHRI SANAT KUMAR RAHA: Sir,
.1 move:

204, “That at the end of the Motion,
wthe following be added, namely:—

‘but regret that the Addres; pro-
poses the perpetration of the lawless
law of Preventive Detention in the
guise of an amendment to the Cri-
minal Procedure Code instead of
doing away with this measure.” ”

205, “That at the end of the Motion,
+the following bea added, namely:—

‘but regret that the Address makes
no reference to the military base of
USA in Diego Garcia in Indian
.Ocean which should be declared as
a zone of peace. ”

206. “That at the end of the Motion,
“the following be added, namely:—

‘but regret that the Address does
not mention that Ogadon the terri-
tory of Ethiopia has been aggrassed
by Somalia backeq by imperialist
arms.’ ”

(Amendsnent Nos. 204 to 206 also stood
in the names of Sarvashri Bhupesh
‘Gupta, Bir Chandrq Deb Burman and
Jagijit Singh Arand)

MR. DEPUTY CWHAIRMAN: Mr.
Ananda Pathak.

SHRI ANANDA PATHAK (West

“Bengal): “Sir, I move;
.
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207. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address has
not meniioned about the need for a
fresh look into the Centre-State
powers,” ”

208. *“That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention about giving more
powers to States.’”

209, “That at the end of the Motion
the following be added, namely:—

‘but regret that the Address fails
to mention zbout the wnitiative taken
by the Left Front Government of
West Bengal and some other States
{or a detailed discussion on Centre-
State powers.”

210. “fhat at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to meantion the import of real fede-
ral character of our country. ”

211, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention about the severe un-
employment problem in the coun-
try.! ”

212, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention about the increasing
attacks on Harijans and tribal; in
the countryside and the failure of
the Administartion to prosecute the
culprits.” ”

213. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address fails

to mention about the non-taking

back of larpe number of railway

workers who were victimised during
the emergency.'

214, “That at the end of the Motion,
the following be added, .zmely:—

‘but regret that the Address fails
to meation about the gy «-cre attack
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on th: workers in the Faridabad
Indusirial bely by the managements
through their hired goondas causing
severe resentment among thousands
of wo kers.” ”

215. “*hat at the end of the Motion,
the follhwing be added, namely:—

‘but regret that the Address fails
to meition about the failure of the
Government to prosecute the for-
mer I'rime Minister for subverting
democracy during the Emergency.” ”

216. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fai's
to mention about taking over ard
supply of essential commoditics such
as food-grains, edible oils, pulses
ete. through public distribution sys-
tem at a subsidised rate.’”

217. “That at the end of the Mbiion,
the following be added, namely:—

‘but regret that the Address fails
to mention about deteriorating
labour situalion in Faridabad and
other industrial Belts in Delhi,
U.P. and Rajasthan.”

218. “That at the end of the Motion,
the following be added, namely: —

‘but regret that the Address fails
to mention about the police firings
on the workers of Bokarg Steel
Plant and Swadeshi Cotton Mills,
Kanpur killing and injuring a large
number of people’”

219, “That at the end of the Mgtion,
the following be added, namely:—

‘but regret that the Address fails
to mention about the refusal to
grant bonus on the principle of
deferred wage as assured in the
ruling party’s election manifesto.’ ”?

220. “That at the end of the Mot 01,
the following be added, namely: —

‘but regret that the Address f~i's
to riwntion about nan - .pealing of
MIf 8 DIR and oth~r draconian

|
|
|
|

laws including the Constitution.
(42nd Amendment) Act””

221. “That at the end of the Motion,
the following be added, namely:—

‘but repret that the Address fails
{0 mention about the growing un-
rest among railway workers and.
Central Government employees due
to non-implementation of the re-
commendations of the 3rd Fay-
Commission.'”

222, “That at the end of the Motion,
the following be added, namely:—-

‘but regret that the Address fails
to mention about not restoring the
pre-emergency position in regard to
the system of grant of D.A. to the
Central Government employees.”

223. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
mention about the fixing of the:
minimum wages for agricultural
labourers.””

224, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention about the failure of the
Government to bring a radical land
reform and free of cost distribution
of land to the landless.”

225. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention about the utter failure
of the Government to check the
growth of monopolists.””

226. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails

to mention about the danger to the

Indian economy due to increasing

concession tg foreign monopolists.”

227. “That at the end of the Motion,
the following be added, namely:-—

‘but regret that the Address fails
to mention about the failure of the
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Government to direct the wage
policy towards granting a living
wage to the workers.”

228. “That at the end of the Motion,
“the following be added, namely:—

‘but regret that the Address fails
to mention about the failure of the
Government to go ahead with the
long range planning for the better-
ment of the people.’”

229. “That at the end of the Moticn,
the following be added, namely:—

‘but regret that the Address fails
to mention about the failure of the
Government for nationalising
foreign banks, monopoly houses and
branches of multinationals.’”

230. “That at the end of the Mction,
“the~foliowing be added, namely:—

‘but regret that the Address fails
to mention about the growing re-
sentment in non-Hindi speaking
States due to the imposition of
Hindi in an arbitrary manner hy the
Central Government,’”

231. “That at the end of the Motion,
“the following be added, namely: —

‘but regret that the Address fails
to mention about the failure of ilie
Central Government to render jm-
mediate assistance to the State
Governments in the eastern region
for setting up Gas Turbine power
Plants to meet the power crisis’® *

232. “That at the end of the Motion,
“the following be added, namgly:—

‘but resret that the Addregs fails
to mention about the failure gf the
Government to nationalise the jute
industry.” ”

233. “That at the end of the Motion.
“the following be added, namely:—

‘but regret that the Address fails
to mention about ithe failure of the
Government to establish Stale
Trading.”
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234. “That at ithe end of the Motion,

the following be added, namely:—

‘but regret that the Address fails
to mention gbout the failure of ihe
Government to take effective steps
to improve the standard of sports.””

235. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address fails
to mention zbout the failure of the
Government to accorqd constitu-
tional recognition to Nepali langu-
age and its inclusion in the Eighth
Schedule to the Constitution.’”

(Amendment Nos, 207 to 235 also stood
in the nameg of Sarvashri P. K,
Kunjehan, Viswanatha Menon
and Pattiam Rajan)

MR. DEPUTY CHAIRMAN: Mr.
Bishambhar Nath Pande.

SHRI BISHAMBHAR NATH

PANDE (Nominated): Sir, I move:

236. “That at the end of the Motion,

the following be added, namely:—

‘hut regret that the Address does
not take note of the non-implemen-
tion of the genuine demands of the
employees of Central Government,
Railways, Nationaliseg Banks and
Life Insurance.’”

237. “That at the end of the Motion,

the following he added, namely:-—

‘hut regret that the Address does
not take note of the non-implemen-
tation of the assurances of tliec Prime
Minister and the Education Minis-
ter to make fundamental changes
in the system of education prevail-
ing at present in India’”

238, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address dnes
not take note of the non-mplermen-
tation of the country wide genuine
demand of the Higher Sccondary
teachevs, of the University students
and instead, they are being arrest-
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ed, jailed and lathi charged inside
and outside prisons.’”

239, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the soaring prices
of such essential items as edible
oils, pulses etc. ag a result of which
the consumers are thrown at the
mercy of traders who are busy
squeezing every paisa frem  their
pocket.””

240. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of growing corruption
and deteriorating law and order
situation which has made life inse-
cure in different parts of the coun-
try.’”

241. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address dones
not take any notc of the fact that
the Government is refusing 1o take
initiative with its power and com-
petence to introduce TUrdy as a
second State language in the States
of U.P., Bihar, Haryana, Punjab,
Rajasthan and the Union Territory
of Delhi’” ;a

242. “Thal at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note pof the fact that the
Goverrment is refusing to take
initiative within its power and com-
petence to augmeunt the growth of
economy which continues to be
sluggish and to encouragz onward
march of industry regarding which
the Government Policy has been
vague and blurred.’”

243. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take any note of the fact that

|
f

during the eleven months of Janata
rute, the Harijans have suffered con-
siderably and not a day, passed
without some reports in the press
on the atrocities committed on them
Py the high caste people.’”

244. “That at the end of the Motion,

the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Government its refusing to take
initiative within its power and com..
petence to enact a law  stopping
the defections.’”

245, “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take any note of the fact that
the Government has failed to take
initiative withip its power and com-
petence tg stop communal riots.’”

246. “That at the end of the Mection,
the following be added, namely: —-

‘but regret that the Address does
not take note of the fact that some
of the utterances of the TUnion
Minister and State Ministers are
encouraging landlords and the rich
cultivators to go ahead with their
rampage against the landless la-
bourers.” ”’

247. “That at the end of the Motion,
the following be added, namely:—

‘but regret that the Address does
not take note of the fact that the
Government is refusing to take ini-
tiative within its power and com-
petence to introduce total prohibi-
tion and to stop the social evils of
prostitution, dowry system and the
growing casteism.’”

(Amendment Nos. 236 to 147 also
stood in the names of Shri Jagijit
Singh Anand, Shri Khurshed Alam
Khan,_ Shrimati Aziza imam and Shri
Mohammag Yunus Saleem).

MR. DEPUTY CHAIRMAN: Prof -
D. P. Chattopadhyaya.

PROF. D, P, CHATTOPADHYAYA o
(West Bengal); Sir, I move:
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253. “That at the end of the Motion,,

248. “That at the end of the Motion,
the following be added namely:—

the following be added, namely:—
that the Address ‘but regret that no mention has
been made in the Address of the
wide misuse of the power by the
Government to suppress and per-

‘but regret . 1
betrays total lack of policy direc-
tion in the matter of—

(a) curbing inflationary trend in secute the rightful activities of po--

the economy and in buinging litical opponents.’ ”
oes-

down prices; 954. “That at the end of the Mo-

(b) tackling the problem of un- tion, the following be added, name-
employment in any concrete man- ly:— o ’
ner; and ‘but regret that the Address fails.

(¢) bringing about a suitable to take note of serious and exten-
climate of industrial relationship sive industrial unrest resulting in-
with a view to promoting produc- loss of production and violent at-

tacks on the working class and sup-

. pression of their democralic ri-.
249, “That at the end of the Motion, hterm

the following be added, namely:—

tion and growth.”

255, “That at the end of the Mo~

‘but regret that the Address fails tion, the following be added, name-
to mention about the alarming de- ly:— ’
terioration in the law and order
situation in the country and the “bhut regret . that tHe Address.
steps that are being taken to meet fails to mention of the anarchie-
the situation.’” conditions prevailing in a number

‘ of Universities and ruthless sup-
250. “That at the end of the Motion, pression of the students and use-

of force against them causing se-

rious disruption of academic life in
“but regret that the Adress fails various institutions in different.

to make any mention of the com- parts of the country. ”

munal riots in different parts of the

country which have resulted in

serious loss of life, limb and pro-

the following be added, namely:-—

256. “That at the end of the Mo--
tion, the following be added, name-

perty to the mirorities.”” ly:—
‘but regret that the Address
251. “That at the end of the Mation, does not make any mention what-
the foMowing be added, namely:— soever of the loss resulting from.

the closure, retrenchment and lay-

but regret that the Address off resorted to by the employers

contrary to Govt's earlier assu- in collusion with the authorities.’ ”
rances, seeks to endorse the perpe-

tuation of MISA through back door 257. “That at the end of the Mo-
by making preventive detention a tion, the following be added, name-
part and parcel of Cr.PC.’" - ly:—

‘but regret to note that the Ad-
dress does not show any concern
for the disturbing dilution in the

‘but regret that the Address does Government’s approach to—
not make any mention of the sup-
pression of and use of force against
peaceful agitations of teachers for (b) on the principle of self re-
@eir democratic rights in different liance and indigenisation of in--
parts of the country.” dustrial policy; and

252. “That at the end of the Motion,
the following be added, namely:—

(a) planned economic growth;




1223 Motion of Thanks

[Prof, D. P. Chattopadhyaya]

(c) incursion of multinational
companies in the national eco-
nomy.’ ”

258. “That at the end of the Mo-
tion, the following be added, name-
ly:—

‘but regret that the Address does
not take note of the fact that
Hindi is being unilaterally unjmagi-
natively and compulsorily imposed

-on non-Hindi speaking States and
populations in total disregard of
their cultural traditions ang senti-
ments throwing to the winds ear-
lier assurance of the government

. tnat | 3} Indian . languapges will be
given equal treatment and English
will continue as official language as
long as: non-Hindi speaking people
want to continue it.”

259. “That at the end of the Mo-
tion the .following be added name-
ly: —

but regret that the Address does
not spell out in concrete terms the
much promised and publicised
educational reforms.’”

260 *That at the end of the Mo-
tion, the following be added name-
ly: —

‘but regret that the Address does
not take note of the serious dilu-
tion that has been taking place in
the field of Science and Technolo-
gy undermining accent of self re-
liance, especially in nuclear techno-
logy‘y I

261. “That at the end of the Mo-
tion, the following be added name-
ly: —

‘but regret that the Address does
not make any mention of the
Ganga and Cauvery link canal
which  will bring about a revolu-

tion in the agricultural economy of
the country.! »

262. “That at the end of the Mo-
tion, the following be added, name-
1y:—

‘but regret that the Address fails
to take note of the fact hat Central
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Govt's assistance to the States of
Andhra Pradesh, Kerala and Tamil
Nadu affected by the unprecedented
cyclones and tidal waves and floods
has neither been adequate nor is
accompanied by an assurance that it
will not be allowed to come in the
way of future development plans of
the States concerned. ”

(Amendment Nos. 248 to 262 also
stood 1n the names of Sarvashri Sar-
dar Amjad Ali, Devendra Nath Dwi-
vedi, Rishi Kumar Mishra, Harsh Deo
Malaviya, Triloke Singh, Mohammad
Yunus Saleem and Shrimati Leela
Damodara Menon.)

The questions were mbposed‘.

MR. DEPUTY CHAIRMAN: Now,
the motion and the amendments are
open for discussion.

PROF. D, P. CHATTOPADHYAYA:
Sir, on behalf of our party, the Indian
National Congress, we would like to
express our gratitude to the Presi-
dent for having been pleased to
deliver his Adddess to the Joint Ses-
sion of bolh Houses of Parliament.

(The Vice-Chairman, (Shri H, M.
Trivedi) in the Chair.

Sir, we have been listening, for the
last one hour and fifteen minutes ap-
proximately, to the very elaborate,
and what Prof, Ramlal Parikh gaid,
comprehensive exposition of both the
specifics of the Addregs and also the
underlying postulates. So, I do not
contest his claim that it was very
comprehensive. Almoat everything
has been touched upon and that is
why I have beepn left a little bewil-
dered as to where to start and how
to start and what to respond to. It
wag very comprehensive. But I am
afraid that it is somewhat like the
structure of the Janatg itself. It is
a Poly-Hydra. It is like a many-
headed creature. With so many heads
and so many mouths and so many
voiceg and so many views. I have
not said. Sir, that it is 5 Poly-hylra
monster op deity.



225 Motion of Thanks

Sir, I find so many things both in
the postulates and in  the policies.
Some people Say that they are com-
mitted to the primacy of agriculture
and, in the same breath, some others,
some heads of the same creature, say:
“No. We are equally committeq to
the policy of heavy influstry.” Some
people say, Sir, as you might re-
member, that more power should be
retained at the Centre. Some other
spokesmen of the Government, have
said, “More power should be delegated
to the States”. Then, again, I find
some friends—Bhandariji, for ex-
ample—expressing a critical view
about the CPM and going tg the
length of quoting Shri Maitra and
also Shri Sen of West Bengal Legis-
lature. Now, I can well recall—and
certainly Bhandariji can also recall—
that som, of the spokesmep of the
Janata party have alsg expressed
friendship, solidarity, and sometimes
even electoral understanding, with
the CPM, Again, fourthly, I find from
the different mouthg of that poly-
headed creature that nothing has been
done during the last  thirty years.
Others, more moderate and sober by
experience, say, “Yes, something has
been done”, That naturally puts any
honest and even friendly critic into
difficulty, how to respond to the very
many points raised by the very elo-
quent speakers, our friends Bhandariji
and Prof. Parikh.

Sir, they have referred. and very
pertinently t, excesses and distortions
of emergency. Our gwp party, on
‘norz than one occasion at the highest
level, thas expressed sorrow for that.
We have expressed our agony. We
have exoresseq our shame in many
cases... (Interruptions) This is on
record. Our  highest policy-making
body has expressed it. They want
co-operation to hear Prof. Parikh who
has said, and Bhandariji has alsg said,
that they want some national con-
sensus on basic issues. Now, Sir, you
should not bite thy hand raised in
your support. You will be abusing
the parties ip, the oppositionh and in
the same breath vou wil] be saying,
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“I want youy support”. If you want
support, you should use the language
of support. If you want national cone
sensus, you should use proper phra-
ses and terms. And certainly, very
eloquent speakers like Bhandariji and
Prof. Parikh do not lack in proper
language of friendship and national
consensus. Sir, I would only request
them, through you, to bear ip mind
that emergency distortions should not
be taken as the sole criteria to assess
and evaluate—what they call their
achievements—theip own achieve-
ments—int the last one year. If one
tries to scrutinise the performance—
I am sorry I cap not Say achieve-
ments—of what they have done in the
last one year, it does not bear the
scrutiny. Sir, he has claimed: We
have come to stay. Yes, we have
all said that you have won the elec-
tion, people have supported you, we
wish you success and good luck and
to stay walesg you fight amongst your-
selves. But I need not remind you
that democracy needs not only na-
tional consensus but democrac{, also
needs remembrance of actual im-
plementation angd political continuity
of the country. Do not say always
that a neyw society, a new era, has
starteq ags if the past has been erased
ang nothing has been done. That is
why I have referred to what some of
their spokesmen said that nothing has
been done. But many of the disting-
uished speakers and Members sitting
opposite, I know, served the country
in different capacities in the last
thirty years, and I am very gratetul
to them and I am proud of them. But
democracy means not only inter-par-
ty dialogue but it also means remem-
brance of the past and not a very
futile attempt to erase it out, Now,
let us come to brass tacks of what has
been said. It has been said, “We held
before. the election, the promises of
freedom and removal of restrictions”.
Let us look a little closely into it
and see to what extent the institu-
tions, the groups and group interests
have been freed from restrictions and -
freedoon has been restored. Shri
Bhandariji, very  understandably,

Y
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dwelt at length on the performance
of Information and Broadcasting
Ministry. I find that in para 2 of the
President’s Address it is said, “Press
is free”. If it ig an assertion, I
have nothing to quarrel with it. If
. it is a reference to facts, I have a
lot of quarrel with it. Presy {s free
relative to what Rappened during the
emergency. But I have already said
that the disfortion of emergency and
the abnormality of emergency should
not be the sole yardstick of assessing
your owp performance. If it is with
reference tg a particular opponent
party, we are the National Congress.
There is another party for example,
Indira Congress. If awnything hap-
pens to Mrs, Indirz Gandhi and
if her picture iz shown even for a
spilt second, the officer is sacked.
Can this happen in any mature demo-
cracy where my friend, Mr. Parikh

had been to last week? Can we
think of it? The ex-Prime Minis-
ter is shown for a split second

and that fault caused the suspension
and dismissal of the officer I refer to
it specifically not because it is a big
fact in itself. But it is symbolic of
an attitude. It is a politically neirotic
attitude. It is ap immatur, demo-
cratic attitude. A mature democratic
party winning electiong in a very con-
vincing manner is 'mever afraig of
seeing the facg of the former Prime
Minister over the television screen
for a split second. That shows your
attitude. That shows your propen-
sity. That shows your nervoushess.
That shows your lack of assur-
ance in the strength you claim  of
yourself. Press is free!

Look ai the DAVP advertisements.
See, who are the people getting more
advertisements and who are the
people not getting advertisements
or getting much less advertisements?
Again, you will say, “Look at the
emergency”. But, for God’s sake,
do not refer to emergency again
and again and ad nauscum.
That is not the yardstick and certainly
not be rationale yardstick. That is
a matter to be omitted and not t; be
repeated for the sake of reference.

Then, Sir, it has been said “Restor-

[ RAJYA SABHA ] on President’s Address

228
ation of freedom and protection of

people®. Restoration of  free-
dom to whom? Restoration of
freedom ‘tot to the workers.

Think of the things that happened in’
Sonepat, in Rourkela, in Faridabad,
in Sambiang and in Kanpur? Do they
bear testimony to your claim so elo-
quently put across by you, Prof.’
Parikh and Shri Bhandari? Restora-
tion of freedom to whom? Democratte’
rights are being trampled down’
shamelessly under the feet of the)
police officers. Is it restoration of"
freedom? Freedom for whom? Pro-
tection to Harijans. The less said
about it, the better. Belchi is not
only just one instance. It i a win-
dow to a landscape of ugly, pathetic
and tragic incidents and a series of’
other things that are happening.
Persecution of Harijang is not an’
isolated phenomenon. It is related to
some other things. I will come to that
later on. It is just not a caste rivalry
or something. It has deep economic
reasons I am afraid if the wisdom ot
the mature sections of Janata leader-
ship does not in time, take a right
view of the things, these things will go
on multiplying in the future.

Then you say academic freedom.
What sort of freedom is it? Acade-
micians are not being allowed to,
move out of the country simply te-.
cause they have a particular view on
a particular matter, Some are not
being allowed to go to Russia and
some are not being allowed to go te
America. T know that Mr, Ram Chan.
dra Gandhi, a very distinguished phi-
losopher of the Delhi University was
not allowed to go to the States to par-
ticipate in a symposium on a very
scholarly and an innocuous subject
from political point of view, namely
the unity of sciences. He was not
alloweg to go there. Angd Prof.
Sharma, a History Professor was not
allowed to go to Russia to partici-
pate in 3 symposium on pre-historie’
India. So, Sir, that is how the aca-
demic freedom is being restored. Is
it how the promises vou held out are
being fulfilled? Is this the way of
fulfilling a promise? Do you call it
the fulfilment of promise? Bhandari-
ji ang Prof. Parikh very well know
the meaning of tulfilmen; of 5 promige
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and the violation of a promise. These
are being fulfilled only in violation.

They have said that civil liberties
will be restored and the MISA will be
abolished. These words ring not only
in your ears but also in our ears be-
cause we know very well and we are
sorry to say that MISA had  been
misused, and naturally all sections of
the people, cutting across party fron-
tiers, expected that you did mean
what you said. But, unfortunately,
you have not abolished MISA which
you have been assuring. But now we
are told that the temporary MISA is
being replaced by Preventive Deten-
tion provisions, making it a perma-
nent feature of the Criminal Proce-
dure Code.

SOME HON. MEMBERS: Shame,
shame.

PROF. D. P. CHATTOPADHYAYA:
This is how the promises of restora-
tion of freedom, restoration of liber-
ties and protection of minorities are
being fulfilled very systemetically,
consistently and in a very under-
standable manner. B,

SHRI HARSH DEO MALAVIYA:
There is mini-MISA in Madhya Pra-
desh.

PROF, D. P. CHATTOPADHYAYA:
My friends and colleagues will spell
out some other points. My memory
is not good and, therefore, I cannot
bear all the points in my mind. Sir,
1 am told, and T am told not very
casually or in a gossip chamber but
right before a very well known Com-
mission where a very senior Minister
»f this Cabinet deposed, that their
ohones are still bugged and their
novements are under surveillance. It
s not the opposition party people or
he other spokesmen and representa-
ives of the public opinion that are
eing wire-tapped, watched, followed
nd shadowed, the things which were
ssociated with emergency, but a
‘abinet Minister of the present Gov-
rnment, not very casually but, per-
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-
haps, being convinced of the serious-
ness of the matter, chose a forum to
say that that practice is still continu-
ing. To what extent, perhaps, he does
not know and we also do not know.
I say this not because I want to cri-
ticise or embarrass the Janata Govern-
ment. I say that because once the
institutions protecfing the freedom
are allowed to go mad, they can run
against the makers and the masters
of the system, So, if the police
agency and the investigating agencies
are given a long rope, longer than
what the justice demands and the
State security warrants, then they
may turn against you and may prove
a sort of hanging rope against you'
one day. Therefore, it is in conson-
ance with your promise of restoring
the freedom and the protection of the*
people, including the Ministers, that
this practice should be put an end to.
We thought that March, 1977 was the '
watershed and the things were put
to an end. But I am sorry io learn
that it is not. . - e
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Yes, Sir, we have said and we do
maintain that this Government state-
ment has no policy direction. I repeat
that this Address has no policy diree-
tion in it. It is tasteless, colourless,
odourless and lacking in the focus
on action. You can have evarything
in it. Therefore, there is nothing in
its concrete form. That is why if I
ask: Is your accent on agriculiure?
You say, yes my accent is on agri-
culture. Then, what about tha heavy
industries? You say, all right we are
for heavy industries. The other day '
we entered into an agreement with
Czechoslovakia for a steel mill. But
let us face the basic question. The
resources of the country are limited. )
If from 18 per cent of the allocable
resources for agricultural sector you
increase them to 40 per cent and you
still maintain the accent on heavy
industries and say_that accent on the
rural economy will be what it had
been recently, you are wrong some-
where or do not have the perspective
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enough of what you are told. These
are very important things.

Now, it has been said that compar-~
ed to the last year the ~growth_ rate
has gone up. But this is an half-truth,
more dangerouy than falsehood, It has
gone up. Yes. Why? It has gone up
simply because agricultural produc-
tion has gone up and agricultural pro-
duction is not or has not been planned
by the Janata leaders. So, it is be-
cause of higher agricultural produc-
tion that the growth rate shows an
impressive arithmetic. But to be self-
critical, to be helpful to yourself and
through you fo the nation, you should
look at the industrial map where pro-
duction has gone down by half. You
are claiming that less days of man-
power have been lost but lcok at the
industrial production has gone down
by half. Why? That you should look
into. But, simply because the agri-
cultural production has a higher
weightage in the combined growth
rate, you get a misleading picture and
you quote it and you forget that on
the industrial front you have 3 very
bad picture.

You know that the rate of savings
is very low. I do not know what the
details of the Budget will be, that ig
coming. If you want evep a 7 per
cent growth rate, taking both the
industrial and the agricultural sector
together. the resources that you need
for that purpose you simply do not
have them (Time bell rings),

THE VICE-CHAIRMAN (SHRI
H. M. TRIVEDI): Please wind up.

PROF. D. P. CHATTOPADHYAYA:
T agree with Bhandariji. He made a
very valid point. 1 entirely agree
with him that the basic problem of
our economy is the dangerous erosion
of the purchasing power of the people.
You are thinking of higher agricul-
tural production. You are thinking of
higher Industrial production. Bur,
who will purchase all these. You are
tatking #ll the time of the rural

u
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masses. Their purchasing power has
been going down steadily. Yes, since
we were in power, we are partly
responsible for it. It is not a ques-
tion of apportionment of blame or
responsibility. It is a question of ap-
praisal, re-appraisal and then taking
the remedial measures. S e e

You say the small-scale industries
will come up. Welcome. This is
a very sound proposal. Nobody has
denied that. Some time back I was
saying that reference to the past is
also useful. Do not always be taken
away by your own rhetorics, Many
of the things you are saying, given
time, I can quote endlessly from the
Fourth Five-Year Plan and the Fifth
Five-Year Plan documents. Just now
I am quoting from the Fifth-Five-
Year Plan Documents 1974—1979_ Para
graph 2.39 says: From the point of
view of devising an appropriate
strategy and employment policy there
are three inter-related aspects which
need to be borne in mind. The first
emphasises the need for implementing
a programme using the strategic fact
employed in the plan such as irriga-
tion =and agricultural  extension
involving the use of high yielding
varieties. The second relates to the
fatt that aspects of rural-employment?
generation should be inter-wovett:
with the local development strategy
and the third, the most important as-
pect, relates to the creation of a
secure rural tenantry and a produc-
tive small farmer base by means of
tenancy reform. It is a very curious
claim and g very understandable. The
Janata Government is harping on the
first two points, namely, irrigation
and agriculture. We entirely agree
with you hundred per cent; given {2
me, two hundred per cent. You are
doing the right things. The second is
rural employment generation. It is a
right thing; but the question is, why
are you 8¢ silent about the creation
of secure rural tenantry? Why are you
not talking of radical land reforms.
Unless the purchasing power of the
rural masses increases who will pur-
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chase what you produce in the agri-
cultural sector, in the village indus-
tries or in the town industries?

Think of today. Even the standard
cloth, subsidised by the Government
to the extent of 35 per cent, is not
being lifted and it is a commodity
of inelastic demand. One cannot just
change very much the consumption of
these basic commodities. Even
that is not being sold. That shows
that the people do not have the pur-
chasing poor. And you say that you
will uplift the poor. You speak of
agriculture, of irrigation and of vil-
lage industries. Micro planning, for
example, we have been talking of for
decades. I sincerely wish you success
and all the support necessary we will
give you. o /

But what about the land reforms?
What about the secure land tenantry.
Nothing is being said that I am sorry
to say this. Your party is committed
to the rural peasantry. By what name
you call this rural peasantry? The
words ‘Jai Kisan’ we are hearing after
Shastriji’s death. But what is the
definition of ‘Kisan’ today? One very
senior spokesman said: Kisan means
rich peasant and also the landless
peasant. Now this sort of curious
attitude can go on. ‘Land reform’ is
being re-formulated now. Instead of
radical reforms, your accent is on re-
distribution of land, namely, ceiling is
being raised. If the ceiling is raised,
then some will be deprived simply
because land supply is constant. Now,
who will be deprived? The Harijans
will be deprived and, therefore, there
will be more of torture, more oppres-
sion and more eviction of Harjans.

The case of Harijans is mnot an
isolated case. It has deep roots in the
village economy. If this factor of the
land reforms is not taken in the right
perspective, then the village economy
cannot look up becausg 80 per cent or
70/ per cent of the people live in the

villages and they could not increase
[
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their purchasing power. They cannot
purchase what you produce.

Let us also bear in mind that in
many sectors, like the smal-scale
industries, you will not have the scale
of the economy. Per unit cost of
production will go up. While we will
think of a scale, we agree with you
that we will give more emphasis cn
the small-scale industries but we
should also bear in mind the fact
that per unit cost should not go up.

What about the question of market-
ing? I welcome a suggestion of the
Janata Government about the wide-
spread distribution system. It is a
very positive suggestion, we but
whether you would not have spelt it
out a little more elaborately. While
we congratulate the Janata Govern-
ment for their victory, we alsp ex-
pect their good work. But for God’s
sake, spare us your rhetorics, drama-
tics and histrionics. If you want co-
operation, we are there; for a national
consensus, yes, we are there; but
don’t bite the hand raised in your
support. Thank you.

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, T rise to speak on behalt
of the Indian National Congress(I).

AN HON. MEMBER: T

N means
what?

SHRI KHURSHED ALAM KHAN-:
‘T means everything. Sir, the Presi-
dent’s Address to both the Houses
makes really a dull reading and 3
disappointing reading. In fact, it is a
sad reflection on the lack of imagina-
tion which has been the characteristic
of the Janata rule. In short, it is a
sad commentary on their performance
and the hon. Member there has ©x-
posed their contradictions and has
very well brought out that the policy
of the Janata Government is a mix-
ture of opposites. The Address fails
to impress us or even gave us hope fox
the future, as areas and spheres in
which continuity of thought and
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was necessary have con:x—
pletely been neglec.ted._ Thecrle:1 ;;
nothing to suggest in the ~Addre
that the Janata Governmer}t ha}s any
clear views or a sense of direction on
ic front. The Govern-
the economic > A
ment's claims on arresting the price
spiral or curbing the excess mone?'
supply are hardly tenable: ~ The Gov-
ernment has miserably failed to hold
the price line. Soaring prices and
apiralling costs are the main DI‘Oble“}S
confronting the population of this
country.  Anti-inflationary measures
have failed to make any impact. Even
the Governors, in their last Con-
ference, have admitted the problem of
price rise. The prices of all essential
commodities have been rising day in
and day ocut. Soaring prices of essen-
tial commodities like edible oils and
many other commodities is a well-
known fact. Besides this the deterio-
ration in the law and order situation
is unprecedented. Even the capital
city and the State capitals are not
free from the crime wave, what 1o
talk of the towns and the rural areas.
People have no sense of security
either of person or of Dproperiy.
Violence is the order of the day,
whether it is in regard to elections
or otherwise. It is admitted that in
the Address a, warning has been given
to the people who are addicted to
protests and agitations. But what is
omitted there is the increasing num-
ber of attacks on the Harijans and
other weaker sections of the society.
Belchi and such other incidents make
us hand our heads in shame. Rome
is burning and Nero is fiddling. As an
Indian, T do hang my head in shame,
There is unprecedented growing
chaos in the industrial field and the
situation is alarming. There is
hardly any sectors of industry which
is free from widespread unrest,
characterised by strikes, lock-outs
a.md even sabotage. The working class
iz frustrated and perplexed. The
public sector which has reached com-
manding helghts is being given a

planning

F
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go-by. How many people, how many
workers, have been killed in police
firings during the last eleven months
is a known fact to everybody. The
private sector is being given a free
hand even in the field of defence
production. This is a tragedy indeed.
It is a known fact that the public
enterprises in India account for about
one-sixth of the gross national income
every year and they have achieved a
breakthrough for a very bright
future. But conditions are being
created which will really dislodge
them from the commanding heights
and this will be a great tragedy for
the Indian economy. In the industrial
field, the country had made impres-
sive progress during the regime of
the Congress. Buy during the last
eleven months, there have been enor-
mous setbacks resulting in a fall in
industrial production and widespread
industrial unrest. Two major indus-

tries, ie. cotton textile
4 p.M. and jute, are already on the
sick list. Now, the sugar
industry which is India’s largest

agro-industry is heading for a similar
crisis and yet nothing is being done.

Another important matter which
needs special mention is the
fact that, of late the Centre-State
controversy has assumed greater im-
portaunce. This is obviously a
dangerous trend and needs careful
and sympathetic handling. Certain
quarters are vigorously pleading for
greater power and resources for
the States while, on the other hand,
the Prime Minister has categorically
rejected any such demand on the plea
that such 3 move will endanger the
unity of the country. Sir, rigidity
in such matters is very dangerous
and, as I have said, this needs careful
and sympathetic handling. Similarly,
the demand for smaller States is
another dangerous trend and this has
to be lookeq into carefully.,

_Recently——it is obvious Commis-
Sions for enforcement of conslitu-
tional gafeguards of the minorities,
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the Scheduled Castes and the Back-
ward Classes, have been announced
but this has been done with an eye
on the elections in the Southern
States. Sir, it took the Government
eleven months to take a decision to
set up a Minorities Commission. We
had hoped for a real, useful Commis-
sion and we had expected that this
Commission will do some good for us.
But it is a great disappointment to
find that the person who is going
to head this Commission will not be

able to win over the confidence of the
minorities.

I say this with some confidence be-
cause this is the gentleman—I refrajn
from taking his name—who opposed
the first person from the minority
community when he was sponsored
for the Presidentship of this country
and he had joined hands at that time
with the RSS and the Jana Sangh in
opposing the name of that minority
community candidate. Can we have
any confidence in such a person and
we expect that he will do some good
for the minority community if he is go-
ing to head this Commission? Simi-
larly, Sir, we cannot congratulate the
Home Minister for the appointment of
the Nationa] Police Commission. The
verson who is going to head this Com-
mission also has not added to his re-
putation of late and people have got
1 lot of misgivings about his political
leanings, The utmost protection
which is needed from the police is
1eeded by the minorities, the Harijans
ing the backward classes and unless
hey are taken into confidence, unless
hey are represented on this Com-
nission, I am sure the Commission is
10t going to achieve the real purpose
‘or which this has been established.

am saying this particularly because
'ven the terms of reference of this
“ommission are very vague. Sir, I
lad pointed out earlier also that the
ecruitment policy for the police, par-
icularly the CRP and the PAC, needs
omplete overhauling as we have seen
hat their performance in the past has
een most disappointing, most dismal
nd most dangerous to the minority
ommunitieg and the backward classeg- }
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Sir, I should be failing in my duty_
if I do not make a specific and poin-
ted reference to the role of the CRP
and PAC. It is a well-known fact
that at the time of stress and strain,
they have always failed us, whether
it was the Turkman Gate, or Luck-
now, or Kanpur or Banaras incidents.
Are these forces for our protection,
or are they for our destruction?

The reference to planning in the Ad-
dress indicates a new unconventional
strategy of development They have
yvet to spell out the plans to remove
poverty and unemployement. But
talking in terms of 10 years will not
give us any hope and I do not know
whether those people who say that
they will be able to remove unemploy-
ment in 10 years will be here or not.
So this is the state of our planning
which is not at all helpful to the peo-
ple. The concept of planning has
been disturbed with fanciful notions
and ideas like the ‘rolling plan’ so as
to confuse the basic concept of pers-
pective planning and sidetrack  the
pragmatic and rational approach to
balanced economic growth,

Sir, it is really a surprise to me as
what is being done by the Govern-
ment about the recurring crimes of
sabotage affecting the railways, power
installations and even our airlines.
It is strange that after months of so
many cases of sabotage in different
parts of the country, there have been
no arrests, no convincing explanations
from the Government. We expect
the Government to stop this climate
of violence and tferror before things
go campletely out of hand. 1t is
high time that suitable action is tak-
en to restore national discipline and
confidence of the people as even today
we find that violence is the order of
the day, whether it is the election time
or otherwise. How long are the people
going to face this kind of situation and
how long are they going to tolerate
this situation?

The Janata Government has halted
the implementation of the land ceil-
ing Acts in the States. The legis-
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lations fixing minimum wages for the
farm labour are being flouted. Besides,
dominant castes have been taking
back the land which was allotieg to
the landless, particularly the Harijans.
Harijan oppression is a common thing.
. Senior leaders in the Janata Party it-
self have expressed their views about
this, but it is a matter of great sur-
prise that nothing is being done to
stop the oppression of the Harijans
and other weaker sections of the peo-
ple.

¥ Sir, the Janata Party itself js a divi-
ded house of five ideologies and so
we hear many views and voices on
the same issue. Very offen one gets
an impression of intra-Cabinet row.
Apart from the Ministers, there are
some members of the party who speak
as if they are the Government in
themselves,

Another important fact which I
would like to mention is that the RSS
today poses the most serious threat
to the nation’s unity and progress.
Shri Raghu Thakur of Madhya Pra-
desh has gone on record to say, besi-
des other things, that large-scale infil-
tration by the RSS into key positions
is a very serious matter. And this is
not solitary example. There are
numerous calculated acts dominating
the national scene and the national
politics,

Sir, nearer home, I would like to
mention that there has been a pend-
irg demand for full State-hooq for
Delhi to meet the people’s hopes and
aspirations. This demand has been
long pending with the Government
and it is hoped that this will material.
ise gsoon and we will be able to have
a State Legislature and 5 full-fledged
State in Delhi as early as possible.

Sir, we have learnt with great dis-
appointment about the Works and
Housing Ministry’s decision to serap
the National Capital Region Plan. If
thig is done it will be a great tragedy.
Two out of the three phases of this
. Plan have already been executed by

the State Governments and large sumsS
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have been invested already. Unless
the Government continues with the
old policy all the money that has gone
into the first and the second phases
of this plan will go waste.

Similarly, Sir, there is urgent need
for compi:hensive amendment to
the Wakf Act as the Muslim Wak{s
Acts are in a bad state and need im-
mediate attention. In Delhi itself I
would suggest that a2 comprehensive
survey should be made in order to
find out the number of Wakf proper-
ties. That can be found out very easi-
ly from the revenue records. Com-
pare the revenue records of 1947 with
the revenue records of 1977, and 1if
there are any missing links, then what
happened to these properties? Where
have they gone? After all, they could
not go to Pakistan or they cannot be
declared as evacuee property, This
should be done early,

Sir, another very importaat factor
which I find missing from the Presi-
dent’s Address is about the Urdu lan-
guage. It is still called the language.
of Turks and Mongols. It ig still call-
ed the language of dividing the coun-
try. There is not personnel to lock
after the Urdu wing of the publicity
media. I believe that ten posts of Urdu
Translators are vacant, Similarly, there
are many other posts which are still
lying vacant. Urdu is a language of
thig country and, therefore, we ex-
pect that it will not only get better
treatment but a generous {reament.
We would also like to know what
has happened to the Gujaral Com-
mittee report. Where is this report?
When is the Government going to
accept it or when is the Government
going to implement it?

Another important factor which 1
would like to mention and which is
agitating our minds is the Aligarh
Muslim University Act. Sir, we are
anxiously waiting for the new amend-
ment Bill to be presented in this
House or in the Lok Sabha and this
should be passeq in this very session
as we have already waited for it for
a very long time. Np further delay
1g desirable, RIPTTI TRRY ST S
. N AR T IS
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THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Please wind up.

SHR] KHURSHED ALAM KHAN:
Sir, another thing which is the cause
of great concern to all of ug is the
prevailing situation in the educational
instituitons. What is happening in our
institutions? We have about 112 Uni-
versities. How many  are  closed
down? What are their students do-
ing? Are we going to close down all
these institutions or are we going to
run them properly? (Tume bell 7ings.y

Thirteen banks have been nationali-
sed. But so far there is no indication
whether there will be uniformity of
services or uniformity of rules. There
must be uniformity jn service recruit-
ment and interchangeability of staff
unless we propose to leave it as it is
which is not a satisfactory situation.

Another factor which I woulq like
to mention here is the talk about the
banning of the National Congress flag.
We want to make it very clear that
this will not be allowed whatever
sacrifices we may have to make, what-
ever we may have to do. The Gov-
ernment must take note of this. They
will not be allowed to do this.

Sir, the present state of our society
is not beyond redemption. Gandhiji’s
legacy is an embodiment of hope and
inspiration for the minorities and the
down-trodden, This situation is our
basic reason for faith and hope in
future. We have full faith in our
people that they will rise to the occa-
sion and the minorities ang the down-
trodden wilj have the privilege to
contribute their full share to the
enchanting enterprise of reconstruc-
tion. But wunfortunately, deliberate
attempts are being made to dismantle
and destroy the image of our acknow-
ledged leaders like Jawaharlal Nehru.
But take it from me, the nation is not
so ungrateful as to forget Nehru and
his unique contribution to the country
and the nation. And, Sir, whatever
people may do, Nehru’s name will
shine with the lusture of its own for
ever. He will be our guiding star for
the future generations and, therefore,
L]
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I would like to wind up my speech
with a quotation of Pandit Jawaharlal
Nehru:—

“We have to build up this great
country into a mighty nation, mig-
hty not in the ordinary sense of tne
word, that 1s, having great armies
and all that but mighty in action,
mighty in its peaceful service to
humanity.”

Sir, before concluding I would quote
Igbal’s couplet about Jawarlal Nehru:

T wm A A 88

) . g T 2,

St qfeww & A @ WwA *
ZreraT der

SHRI A, P. JANARDHANAM

(Tamil Nadu): Sir, The President’s
address omitted very important
thingg among which the State-Centre
relations are assuming, day by day,
very great importance. A great
French writer said that apoplexy at
the centre and anaemia at the ex-
tremities will spell danger to the
State. strong States will make the
Centre very strong. The States are
the crucial arena where vital ques-
tions have to be decided, where all
the plang have to be executed, where
the people get everything and the
people subscribe their all by way of
taxes, their blood and sweat. The
States have to get their due in fiscal
matters and other things.

We have a long history of fighting
for States’ rights. I come from the
sweet South. Ag fary back as 1938,
our Grand Old Man, Periyar Rama-
swamy, in his Madras speech gave
out the stirring slogan, “Tamil Ngdu
for Tamilians”. In 1941 we took up
the “Separation of Dravidenadu”
jssue, In 1964, due to our maturing
and due to the belief that national
integration will come about due to
the confidence that other leaders
will accommodate us, due to the con-
fidence that we will all take to mutual
understanding we gave up that de-
mand, Afterwards, the State-Centre
relations have been discussed thread-
bare in many meetings. Many Chief
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Ministers have expressed their opinion
Dr, Annadurai who has moulded us,
who has been gur mature statesman,
why adorned this Rajya Sabha, who,
Cicero-like, Demosthenes-like, miade

his thunderous orations on the floor.
of this august House, made young-.

sterg like us take to politics. The
Congressmep challenged him, saying,
“You speak on the Marina sands;
you challenge us; you speak to Jakhs
of people; come on; come to  the
Assembly; take up the challenge;
come to the parliamentary field.”
Ang so on, Congressmen challenged
Dr. Anna. Later on, to meet that
challenge we went o the Assembly.
In 1956, in our Trichy Conference
we decided to fight the elections. In
1957 we got a bare 15 seats in the
Madras. Assemby op behalf of the
DMK ticket. In 1961 we got more
than 50 seats. That made the late
lamented Mr. Kamaraj bring out his
“Kamaraj Plan”. The growth of the
DMK, the swelling fervour on be-
half of the DMK, the attraction of
the younger generation to the haran-
gues, the oratory, the  histrionics
and the fine spellbinding speeches of
Anna ang hig lieutenants made the
youngsterg flock to him.

We converted the whole younger
generation not by force, not by re-
course to other means, but by sim-
ple persuasion, Then pen and the
tongue were our weapbns. If the
South is very calm, if in Tamil Nadu
you still see a serene calm atmos-
phere, if patience is our sheet-anchor
it is really due to the efforts of Dr.
Anna. Afterwards, in 1967, the
DMK captured power and the late
lamented Kamaraj himself wag de-
feated in Virdhunagar. When he
was defeated at Virdhunagar, we all
got the shock of our life. Anna
himself was shocked. We thought
that the presence of Mr. Kamaraj, Mr,
Bhaktavatsalam ang other Congress
stalwartg on the opposition bench
would help us. Democracy is 5 two-
way debste and the essence of demo-
cracy ig dissent and the licence
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given to the Opposition to have its
say. But we were grieved to think
that Kamaraj got defeated. Dr.
Anpa died just after two years, To
the grief of millions, he left us
orphans. Afterwards, Dr. Karuna-
nidh: was our Chief Minister. In
two years, he developed megaloma-
nia—he was afflicted by rmegaloma-
nia. In 1971, we trounced the Cong-
ress and the Congresg got a barely
15 seats and we got 184 seats. Mr.
Karunanidhi could have remained
the apostle of Anna’s ideas as the
true inheritor of Anna’s mantle. But
somehow he took to vanity and
vindictiveness and that made MGR
the Spartacus of the movement. The
one great role whici MGR under-
took was to challenge Karnuanidhi,
asking him, when so many workers
were wedded to penury, could not
even own bicycles, how he and his
colleagues were parading in motor-
carg in Madras, how they took to
easy life, He said that thig easy,
posh living will irritate the workers,
irritate the public ang corrods the
strength and popularity of DMK.
MGR has the guts. MGR has got the
charisma. MGR has got that hones-
ty. MGR alone had the courage to
challenge Karunanidhi and ask him
for accounts. But MGR had deve-
loped charisma evep before, when
he utilised the film medium to reach
the people. Because the film medi-
um in a developiag country, where
there are a large number of illiterate
people is very important. To the
masses, to the peasants, tg the vil-
lagers, the film was a very powerful
medium. Anng himself was a
powerfu] dialogue writer. The cine-
mas showing his films were throng-
ed and later “Parasakti” was the
rage of the day. We contributed to
the stage, and by our writings for
the cinema. We captured the young-
er generation. We galvanished the
country. MGR, through his pictures,
was playing a good role— the role
of the good Samaritan, the role of
the saviour of the victims of villainy,
the victims of sham, dummy crooks
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on the screen—and his image stuck
in the hearts of the masses. He be-
came the darling of the masses.
MGR knew hunger; MGR  knew
penury. MGR was brought up under
very hard circumstances by  his
monther in Kumbakonam. Later he
was converted to the DMK. Anna
was very much struck by the splen-
did success he had achieved. Even
Kamaraj used to say: Beware of
MGR “The hunter of Votes”, This
is what the great Kamaraj used to
say. At last MGR challenged Karuna-
nidhi—Karunanidhi surrounded by
sycophants. Then, on October 10,
1972, MGR had npo other go but to
move out with the workers, 80 per
cent of the workers of the DMK, to
form the Anna DMK. He took up
the challenge and from that day
onwards it has been a stunning
political success. There has been
success after success. You  would
have seen the victory in the Lok
Sabha elections. Last, time out of
20 seats we contested, there was vic-
tory in 19 seats. In the Assembly
we got 126 seats, He is now the C.M.
of Tamil Nadu. He swores by the
peasants of the country Like Chau-
dhari Charan Singh he sayg that the
village masses have to be uplifted.
We have given our first budget. We
are a young, virile and dynamic set.

As far as we are concerned, we
will join the main stream. We have
given up the separation demang long
ago. But one thing is certain, that
fanaticism in one quarter will cer-
tainly produce counter facatieism,
We are for integration, put integra-
tion mus; come from the heart. Per-
sonally, T have great regard for JP's
moral stamina. Personally, I have
great regard for Acharya Narendra
Deva’s stirring socialism. Personally
I have great regard for the great
sacrifices of the Nehry family. Per-
sonally, T have great regard for
Mahatma Gandhj for whom creed,
deed and word were one. We have
great regard for the northeners. But,
after dellying after soft-pedalling,
after we put up a vociferous cry and
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after all the representations even
from the Congressmen, at last you
took up the issue of the portrait of
Rajaji in the Central Hall grudging-
ly and haltingly.

B OTIER 1 PY

THE VICE-CHAIRMAN (SHRI H.
M. TRIVEDI): Mr. Janardhanam,
pleasa conclude.

SEERR 1B T F FES RS

SHRI A. P, JANARDHANAM; In-
tegration has to come from the
heart. We are prepared to integrate.
I believe in the justness of Morarji.
I believe ip the now accommodating
style of Vajpayee. I believe in the
mature handling of the Information
and Broadcasting portfolio of Shri
Advani. I believe that the Janata
Government will deliver the goods.
We will constructively co-operate
with whatever Government comes
because we are at the receiving end.
We stand for the State’s rights. We
stand for our language rights. And
other occasions will come when I
will expound the glories of the Dra-
vidhan saga of the past 60 years. ..

ot et Tag : SuEwTERe WERT
% 15 fr § 3o o F€ o area
TTET F geETE F7 g5 aw fFar 77
fag SwT @wdy firar ST gwEr
forw faam A€t < awar | OF a9 FHAIL
AT T IR 37 &0 F Y« FIA a6
Fifeer &1 f& srgt o W AT ar qgl
aew g fF wg 3@ g1 AR
HAF WERT J 59 &7 ¥ arq aw #1 fy
& 99§ TOH & JafT TWH T T
T A8 3 WX UF 9o W e
R a1 FH ¥ FH FEI KT AT WAT
Far | & ST are feawr S g
Tra F st @ T sfswar e S
At FT ATHIOOT 9T 9 qga Bl
a7 | FgT ag o1 {F Il A g
ot fv & ge € s T fRe
fF ag 3@ X IR X 79 A F
foor & #1 g g9 § T St
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[+t freivar ez

F qATFY 9 FH GIH, TS FI F
I &F TR ¥ FAT AfEgw | g
et  # afmt & fx daw ) a0
AT GRT BT AT AT A4 & 1 q@ Q@
Far g fF wier S #1 awY ary o
wifags 96 oge ¥ 40 § oY darfraa
F AN A g 2 we few AT
T ATH AFL IR TG R A FH F
I AT FT T TEAFL HYA FTH TR
g AT 3% AW # faara 53 9
qE AN FA-GEA TG FT THFAR
feamr =g § | A& =3 a1a @1 www
2 1% ag et O 9F 9% @y we
% & | WK 39 97 Melarteal &
T T FT A g1 AT gH T a1
Fgt asdt &1 faod @ w9 ogw
AT TG e T AR F A7 HL A &
amR T T 9 9Ed ggem amwaT
og 21 fr it dw2e 3% oot & se
G I AW { QU FO | A A H
HIET F1 @ FW FY a1 FEr TE 47 7K
T § S FA § W FW
F q FE TE §) AFAT AT A W
F T A1 fF S gl geF ow
Fifeezgaa 2, wrdw &, suH  gEeRe
A T 1 a7 Fgr T o W< gi=a
TR & fomEa me Sfeegea aaig
FfEar #1 10 a9t & q=Y @ F@
%1 AT FEr A of | W ©: ¥ gt
FT ST AT AT T § IR g
FA AT AT HEr TS AV | Al ww
T g 4 3 % 9 g @9 ama
F T T F ) T oeIE F g
1 FE A o a6 & e @) A
F1 X gt ¥ for o o &, Sfew
IR QX ALY AT T B 1 STevvaHTT,
T I &1 # S S € B g
Y ST T R AEE @ T &)
WA wF Nrar G e s owwar 2
TR At A a9 ¥ A 9wy Y ¥
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SEt g9 98 g 9 X WX TE gred
@ a1 {62 S8 agl do71 g2 Sigh uv
gh 3 gu € TR famw & mey W
ST &ATEH, a1 F1 g Ty fear s
qEAT 8 1 R

H R A I R ]

TR, ¥ A g § At & qufaw

FAT EATT &, T 9T N FE &7 I8
g1 TR IHS AgE F 3 EE F
Y @1 SMC q AEH g fF g
1818 ¥ W[HWT Fo 3 S F WaT
g1 o1 faga g TEnT A g
wisfasd 1 ag Afegar< a1 {5 ag fwd
F1 ot TIREE L | A” | A T
FEE W AR W AEn ¥ A fwar
T Fo Fro HIT fagiX ¥ 50 qg
5 Fa A ar, fqam zEd f&
Werera- 3 ] oo sw 1 4 Wema-
3% 7T T ALTS, & 977 {he| F1 @
FH & A qwA ATE A feww ww
fem &8 F @ g2 | AW AWAE
qERT Wlo Twaw gring F fawmam
F1 garan fear | g F|r fF 3 =g
g7 gu, fawrag v 9 MR agt F g9
oTF FT WY U A A ® g
FgaT =reat § % wwm s S
¥ 7g ama wEy W grn {5 faamma &
HeaR g QAT FA Ay g fF T
HY 37 TR & FIH F AW UF 378

& foau o aoE= R o @) ST .

AT AT g @1 fedrm orE e QFe
F A 912 wuy & AU gq ag @
FEAA T AT B ART BRETA

FIE & TEA SAF Agt 39 A% O
FE EET TG F | W AW AL
S g9 Fitaw & wieqar 1 fefeae

wfwege #1 &1 =g € e ag foreer
TR SART ASTEEE FT I 7 FAT HIGHL
wew @ g fa et St & 1818 3
[ewa-3 & ar { a1 F@ 417

SR #7197 5 9 uF Frem FA )

4
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o Tafagrdr 19, A1 A9 g9 F qgq
I3 IR &, IFIT TW T F L
¥ &g v fF ag uF “a-dw a0 g
IF AAG AT FT A FEAT GFT ag
AT AEA § WX IqF qIG g qg Tmar
FL § 7 ST 39 [eF A1 qarmwr
F Tamam &1 ST #4 q€ § €Y v A
f& dam modr darta & feamd
¥ faT areaT< g &1 AW ¥ar g, S
TG § Tg ANT T AT T ST FT
mw%@r%ﬂrwvwﬁfw’m Eh‘(?f%l

na\‘.L’ S rrr 1

mar,ﬁwm?fuﬁmrm
g afeT wroar 9 A7 Ao ¥ AT A
¥ IAAT TG TR | ST FTEMET
fr fegeam & 9T 4 @MUy A
qraw A8t % a8 ST AT qeAi
2, 34f & 30 a1q 1 H=S! AIg & Sav
g o st ardt # T weww 8 o
feagray, 1976 ¥ simAr few wdr
F 20 qree T &1 fgHTAT A A7)
a# 7g o qrew § 6 & o gw A
sifaa s A =§ & fafeze § AR
Ia%F g d | famaway, 1976 F A AR
¥ 20 qTge WO F7 fgETHa v 47
F IAFT AR A GFAT | TG IS AN
F arq T & F g agar g fF
froxr &rer goFm fegd wqu? &
IR e dw fEar v e
FOU | A F 99 G@E fFET
e 1 7 @1 Fg AW AV IR
wrT o1, 3T feaa o fir ofra sam
qTg ST ST & gam =i @ faw
g3 et aog &7 @ frdy smarw
#r aog &, fowar oGl § Wo g
FYET AR § AT g FEAT A §
f& g % gew fagwam< 1 4@
TE 2 g T 3 g A
fT FC e fF ag s
q—(:gmsﬁ'aﬁ%mﬂilm
7 A T T FAX F | TAAN
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qg g1 QST F1 LI FW F )
el frarer gfar m’twﬁfww
T AGT 1T | .

wraT, & qg o g F@T FEgar
g fr geie ooy defegaa arfedr #7
fax fFar) e &1 agdr #@qm @
f& 107 & samar F9€ F @ A
FEIT F F3 T g A fvg #1 o0g
gl A9H g fF F9g i wR@iEar 1
g e fFs M aa gl W
FT HTHIL T I8 7o+ gy 7 fagr ?
a7 fam afs &w FTwmT 7
gl | A9 EFITES FTRAIRYA 2 TS,
faser ard 70 FAT ®AT &1 ueT fagr )
oIS ATAL F FLIFT 7 F937 § I
gleard = &1 gaR uF  Aifsew
e 7 731 7 wig At & o @dEw
F fak qar 7Y & Y Wi 7 greAT
FET MEX AT grAT AY & 1 AW L A
g qrEaT T ¥ ) qA qg AEFT
73 E3T g3, Y aFAE g% | Wreaay,
90§ FAIE | afFa 97 thageat
# wz fafaeze #1 gag & g7 w@r 91,
T ¥ AR H, QVAF I qAT qTar am
fF a0 Ag g4 & I § /W A
ST ATEH I AT G q9T J9r 2
T 9 T IW Ag AT AG g A H
Foqdr WY AET FL gFAT | qfAAHRT
gL FT FNT Ig Fgal g 97
Anit ¥ a1, gardy T ¥ gy v |
Fiaw AT T, ITET T F AT )
AL SAF TH A qEET R g at
g forware 480 1 ag wn fraar 37
Zo(T, T% @FIT FGH WA FT 1 AT
o 9 foram A 81 ag = wey
Fgar § ¢ faady gnea & arg ST T,
foa¥ S ggwa w w3 AT AT,
faad €13 gHAT @ wAT QAT T,
q@ A Tr, A IRE G OFEH
g &Y & % gam ag g, gaar g
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A S ¥

[= frarey fag]

AT 1 T gEwT Aaw ag & fE ae
st dar g1 mar §1 w2 oA
g1 ot d' fFar zafad gan
forenerdy TR 9T 78 & | 3 faew
F atd FF gC WA g fFA § Fw
faeft 1 gAT g1 ey ot w1 @
I FHT TAT g FT Avaa 7 HIL &1 )
fpar @Y 97 @1 ofFA w71 W ¥ FW
YR | A2 a1 Fgd O @ 7§
ot §) < ot w@ ag fafead awa
FAET T &1 T 27 3, FAT T8 I
7@ & | SO SAW Sg A F w4 § A€
9T 30 TEE  w fae vt g WR
70 W@ T3 FFar g, @eATd
T &1 70 Hiwdl =T 5§94 frEEd
3 g ¥ fax wr g wafs a=sy U Ew
10 %90 & | 9 & @9 ¥ AFGT ¥ W
gfgs & | Fox & faerarfast & Aifew
2 faan & f& &g &T 3T | Y H§E@E
wore & fm @t @ gr ) gIen
FHIX 7 ag T F19 {537 & 897 9rF
Fq1 70 &, T T FEAT 8 | FIT
FT1 32 BA 2 | ¥ FUST 7IH FT ATHAT
2, zafadr ag 3T Praaml ®1 g2 4%,
I agfaagi #1 a5 7%, 3967 FRIAEr
a1 g W faeiere g wEm
FY qHETE, ITHT faFrd, Wy 4T I
T g2 21 3% WY gawd) &, 98y
o9 FT oHAT TG T gFAr |
HIEFANT T JTHT § T3 W3 WF gHI
ag wiafa® wrea Y 9SS YRS
g & fard 21 s & af o wvew
T W A F dar oY W R,
san fa¥ =27 § 5 Wiz & wE
Y, T A T I wét 5 8,

) Lo B 5 S A

¥ oot

T WEE A wE ey uw 6

fogtq f& sad1 smEes frm m,

w3E ¥ daW A7 | 4g oA £ W fx

i
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TUFH WE | g8 fAagaw ¥ ok
§2T1 9E9 T | 7Y OF TAE N A §
for zasT stew agS gam WYX 977 IFS
6 FATAREL | T WIIATFE & A |
T afeF U § FW 9F N FB TUC
I F A q T AR A 7 =7 AT
FT AT $%5 § T a4 nox agdl &
T TG AT F ALY S FGAT 97 =9
w Rl

TN ST T AT FGT AT ? /Y 1917
# 9 TREI FTOKIE AW qET A@T
g1, 99 39 WeT q uF fraw fow o
qTR QST | FT ATH TEAST T ST
FETAT WFTCHT TET T F7 oY, STHT H1S
T gEaEs § oagl Wt faw g ?
Fgad & TV F FE, FgA § Ma
¥ Ok a@rdd ) fgAr ate a
#1 wfw fau gu o ame € 9ad
T TAATH qg FL D | T AT
TG 74 & oy Tgediee & faenard
2, 78 ey demgg +1 agl g
WY 7 FE @ g @ g 9 T
#t g9 F1 R @
Sy ? o afaa-gife
AT FTAT &, MF F q=0Fq 541
ALY T ? Y Ara-US-a1E #y R
9] ®T g, WA At g=E  fAweHr
FH 1 TR Fr ¢ oFl agt e
T T FiET Smar §, /e w’e & fau
THET gAT AEl @ler St !oww
mfs 3% £ forTrd dawm &1 gy
T AY o ?omar ¥ A_ ) F o

%% <81 § WIW 781 59 F a2 § g3 9.

A ST FT WS 3, AH T FT
w o 7 & q@ A nag 2fF
I7F R Afawed § mO= § wemg
gl fagit ag frorg 7@V &1 1 g @Y
¢ FLLA TR © (fnterruprion )
A X AT AT § T Y FW
92 3 faq o @ war ) gaE dwm

&
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% foq orear & § ag WS FAT WmRaT
g T fat gEwdl #3r) § | 3@ wafag
FI SgA W@, TAX AT AT I@T {6 §©
o 9% S AL FO HY aoer A %
e g & feam axd@ wew
& WL A A1 Wiz & fqaw 1%
T 2\ g A e g & T g
qreaEts wHmA gafaw gmar Tam g
foF ag AT FTAEFE FAT | FIE FHIAA
FY & FI FIeFE FAT ! gT 9T |y
T-IT I 93 &, Lo do fog oy
190 gAw W a1 O T WA |
s forgw 43 Q=T s1Er g1 ] § 3aH
T I FT &N @1 A &9 FT ;A
WA A F e @) OAH §F
fafeam @7 @@ eaa @ waAr
§ Jv THAT FAT AT | IAF! HIGH TG
ar fr gfqar ® Sz wm Fr
a9 gE! FT@E F1 gaw 8 frav fF
I ST HAT & H9H F ® AW
{5 & M 91 fafqow z@me & s=v
Fn ferma & 7 foew i Ssediaw
qifadt F71 927 WX AT, I8 aTH WS
a9 W g 1 Fed g {5 S ™ aue
& ST w=s FreEm! ¥ faend & fog
FAfow &1 ST | 10 WEA |/A AU
IUH! SGA T FA H UF A WIS qF
78 frer amat | 9g & T SRE
qiferet & 1 Wi ¥ S AT SATGA, TiE
#F oY =ror dar w1 sEE fa wgr 9%
%0, #7 9l | WF OF I9T 7 FaAmET
S Ffae ) % f& 700 mrEfew
Fame, fefase 9 awEw
foY  WIRfET #1 Gl @ SRl
foaarar sowT | uF WENW W 91 SR
21 AR | S A 10 A F WEN HT TH
3 0% wgm ¥ Ay 5 7 At § @
AT IAR FAT GEAT A I
FET FLFTT AT AT FA | #8000 a9 T8
& agrar SwEn, oF A H, AT FA
FF T 9T T FT W P wEw
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§ qmE oS a1 AR wed 7 waia
f& afix age #r fogwg § fafas

Aq & T | T a9 fF A qwE

AT | W F1 T TS 997 Ty & 1 I

FAYT F X H AG R | WAaT, ZRa9a
AR AE & &I § oW 931 & |

ag SHRAET T JIWE g | aafFRad
g EHIX g T3wT F FIYT gL A
FaiA g | SaT qrEt F qrAT A S9
AR & g, SuE O, 3IwE AW
AN AT [IT IEH W G a1 HIT
sw arer fogesr a1 wgwwT wdr @

Ug AR FT AXAE &7 § afead 2

F AT FIH § ATHEn F | &1 Ak zaAn
g1 WS FEA ARAT E ) WY qE WS
AT | agE & T8 FeAT 3 1 q|T
#7 Fg fiv gt gEwdr TR € fF

foam <7 fgad oW 0T 1 welRE
Ty g q graaw &1 geama 9w
faan iz fogi® swies faan 3 o
TG W | IH OEIEA W oAWY qE
o1 W@ § #WT g feea=rdy zq w@fa-
HET AT AT AAT & AgH qAMEH WY
fasi o g & awfiswr qum——gam
NI GIgE HIH FW-22€ T UF A1
#T § HiX 3 AN gfema g asiT
FI TG § | TH AIE T ITEAAT & AT
78 F2d § % 4 owa F o § | SHAT |
forgrer @ g | waX fagw w@d ar .
TG 9T FH § FH AT goF gIVT AT
FEfed s fafaret & Riae § Ai9g

g7 WX gH g7 | gR aFarEl TRl o8,
g NFT ARl & | g9 I FEd g WA
#Y, g0 ag @19 Fgd £ Wt = fwT
& faor < feumr 7 a1 sow fadt AT
fewrmr & g swnl arfe gwA ot w0
T 9 ¥ 9T FEw F2 | AfFA ST

a0 FAET F1 FHaT TS g a fEEw

T w2 | gafAg WX 3® TN T
gt # wraEr afswm w& §7d gL
oAy a7 F gHTT FWQ@OE L o A

et

L]
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SHRI D. P, SINGH (Bihar): Sir,
it is my unpleasant duty to bring to
the notice of the House something in
a language which I do not want to use.
Normally, saying that what the Mover
of the Motion claims for the Govern-
ment is hypocritical is not good and 1
won't use that expression because
-that ig unparliamentary. But the di-
chotomy between their profession and
practice is patent in everything that
the Government of the day igs seeking
to claim. That is very clear in every
‘matter. The dichotomy between what
they have professed here and what
they have tried to do, between what
they have professeq in this House or
in their election manifesto and what
they have done is very clear. What a
significant departure they have made.
They are only trying to fool the
people.

Now, Sir, I would start with the
‘Shah Commission as the first thing
for which they are taking credit
saying.

" “Here is 3 Commission appoint-
ed for the purpose of inquiring
into the excesses of the emergency
and the allegations against certain
tndividuals who had misused their
position....”.
. - - S 70 R o
The least tha¥ could oe said about
%he Commission is that article 74(2)
of the Constitution clearly ang po-
sitively bars any inquiry into the
advice given to the President and
yes, Sir, the first thing that has been
Dublished in the press yesterday is
that the advice given to the Presi-
dent was a fraud on the President.
Now, this is directly flouttng  the
mandate of the Constitution. Such
ig the outrageous flouting of the Con-
stitution resorted to by the ruling
party in an unabashed and unasham-
ed manner. The Commission is
clatming to go by the directive or
tha mandat» taken from the honour-
able Law Minister. Sir., whenever
there ig a difficulty. whenever there
i3 some objectlon raised bv someone,
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they say: “Well, we have sought the
advice of the Law Ministry and we
are guided by the advice given by
the L.aw Ministry” Not only this,
The procedure adopted is such  that
the reputation of any person appear-
ing before the Commission is not
safe and it is sop when the person is
sca'adalizeq or when he goes down
in the estimation of the people and
when he is not given the right to
cross-examine which jg the ordinary
right of every person appearing be-
fore a court. That right has now
been blatantly denied and it is not
available. On the contrary, the poor
lawyers who haye been appearing
there now are threatened with pro-
secution. In other words, the reputa-
tion of everybody who may appear
before the Commission is not safe and
he has been made defenceless, Now
this is only one aspect of the matter,

W b e mee geie ceage g ARpes e

Much has been said about the claim
of the Government, the claim of the
Janata Party, in their election mani-
festo that they will abolish the MISA
at the earliest opportunity. And yet,
even before the year is out, MISA
comes in Madhya Pradesh where the
Chief Minister is valiantly champion-
ing the cause of the MISA. And now
the Law Ministry says that MISA is
inevitable in this country, MISA is
necessary in this country, and that the
only thing they are trying to do is
to abolish that Act and put it in the
Criminal Procedure Code. What a
satisfaction to our country-men that
from opne enactment it is being made
part of another enactment, Now, this
is about MISA. Now, about the
security of life and property, of the
citizens, everybody knows and every.
body has seen. Even in the capital
city, in Delhi, nobody finds it safe to
come out after it is dark. Sir, you
have only to come on the road and
take a taxi. A taxiwala today needs
the protection of another person and,
therefore, he carries one with himself,
This is the unfortunate situation to-
day. Here, there are grab cases, hit .
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and run cases, etc. to the extent of
19 or 20 per day. And the Home
Minister, who valiently says, ‘T will
crush this, I will crush that’, is not
able to restore normalcy, the minimum
and elementary security that a citi-
zen of this country is entitled to and
that what he has been enjoying and
receiving in this country.

About the elections, Sir, only the
other day-—perhaps yesterday—Mrs!
Margaret Alva brought to the notice
of this House how the Governor under
the present rule is trying to abuse his
position, misuse his authority and
every day trying to say something at
the Press Conference whereby one
party which is fighting the election—
and the election is only a couple of
days ahead—and the reputation of the
leader of that party in Karnataka, is
undermined and he is being scandali-
sed. And yet nothing happens. This
pernicious practice is being repeated
day after day.

Cov, et Lo %

-l o

We have had only two or three
imonths earlier the instamce of the
Chief Ministers in Bihar and Uttar
Pradesh fighting their elections to the
State Assemblies, Sir, the most per-
nicious, the most wreched methods
were adopted. The entire machinery
of the Government was used. The
Press is replete with instances where
the voters were 1300 the votes polled
were 1500, It is to this extent that
ithe ‘Government has been prepared
to go. Whenever it concerns them,
whenever it concerns their candidates,
all the rules are thrown to the wind.
They say that democracy has been
restored in this country. Democracy
has left this country and will no
longer continue to be in this country
as long as the present Government is
in power. The people of this country
are realising this and the impatience

. with which they are watching things
 grow continues. Unless they mend
their ways, unless they reform them-
selves, one would not be surprised if
the era of peace is over and we will
again see the type of revolution, the

» 1852 RS9,
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type of street-fighting, which our
leaders of the freedom had been able.
to achieve in this country. I will say
only so much about this. Then a
very tall claim ig being made about an
effort to remove unemployment and
muchl is being made of the new indus-
trial policy. All that we have seen
these months of that, industrial policy
is that the entire fabric of our econo-
my and the entire fabric of our indus-
trial policy which was to secure for
this country the greatest measure of
self-sufficiency, is being destroyed.
That is being sought to be eliminated.
The main plank of this Government’s
policy is ‘import and import’. Even
things like watches are being impor-
ted. Everyone of us is s¢ proud to
take an Indian watch abroad: And
now we have started importing these
waiches. If the Government had felt
the need for more watches, it could
have increased production by making
liberal use of the foreign exchange
which they are destroying and which
they are throwing away in any case,
At least, capital goods could have been
imported so that the production could
have increased. The things that we
can produce in Bharat Heavy Electri-
cals in our own country are sought to
be imported from Germany, the land
of love of our Minister of Industry
because if three turbines or two plants
can do it, they do not want two plants
One plant must be imported from
Germany and 1200 crores of rupees
are sought to be wasted in this pro-
cess. This is the story of Bharat
Heavy Electricals, Hardwar. This is
the kind of economy about which they
are trying to boast in this House. We
will not be allowed to produce the
things that we can produce in this
country. I raised this question and
the answer given to me was that there
was so much of smuggling and that
was why they were importing. How
much of foreign exchange will be
needed to stop smuggling? Billions
and billiong of your precious foreign
exchange will be wasted and our
people would never have a chance.
These are the various outlines. But
the worst is in the field of foreign
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policy. It was bad enough. But we
are getting something from the hon/
Minister of Doardarshan that we did
not expect. One had expected that

" there would be fairness ang justice

- in the A.ILR. and Doordarshan. They

are talking about the restoration of
freedom of the Press and removal of
restrictions over the newspapers and
all the news media. But they are
blacking out all the news that con-
cerns the opposition parties ang mono-

" polising the entire news that is in

o

their favour, that belongs to the Gov-
ernment and that Tbelongs to the
Janata Party. It 1s really deplorable
to say the least. Whatever is in fa-
vour of the opposition parties it is
being systematically backed out and
anything
about them. If there is anything that
goes against the opposition parties, the

whole thing is blurted out. That is
the achievement. All this is bad
enough. 1 have heard vociferous
5 .M. claims about the Press being

, free and all controls having
been lifted. Well, all con-
trols on paper may have Tbeen
lifted. But the newspapers are still

subservient and the o0ld monopolisiic
control still continues. And the Gov-
ernment is now apparently removing
all the restrictions but indirectly put-
ting all the pressure. Just see how
the newspapers are today made to
behave. 1 hope some day they will
be liberated and some day they will
feel free. Today, Samachar ig sought
to be removed. Their unity and integ-
rity have been done away with. And
we are told that any day—month after
month, it is being postponed—they
will separate and go back; ' But noth-
ing has happened. The Government
have taken the responsibility of pay-
ing to the various news agencles the
entire loss. Sir, on the other hand.
we are also told that a Press Com-
mission is going to be appointed. Then
why not wait till the appointment of
the Press Commission? Why not re-
fer the whole question to it? Let them
do what they want. Let an expert
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body advise as to what is necessary.
What is this? Today, in a huff, with-
out knowing anything, without under.
standing that problem, you have de-
cided to split it and you are not able
to effectuate it because you never
envisaged the difficulties that have
arisen. This is all about the domestic
affairs. But the worst thing, the most
appalling thing and unfortunate in
the country’s interest is in the field
of foreign affairs.

Sir, the visit of the Foreign Minister
to Pakistan is really unfortunate and
ill-advised and a very immature ap-
proach. The things that we were able
to bury, the things that we were able
to achieve have all been destroyed
by one unimaginative step. It was a
step which could have been avoided
at this moment. 1 am not gomng to
repeat today the story of sharing of
the Ganga waters with Bangladesh.
By one stroke of pen, they have bar-
tered away the fortunes of 60 million
people of Bihar and Uttar Pradesh
and their posterity., This is the ach-
ievement of this jGcvernment, a
deplorable achievement in all fields.
And I hope that the people of this
country will make them realise sooner
or later, as had been emphasised by
hon, Shri Triloki Singh, that merely
talking loud about the things would
not do and you cannot fool the people
for ever.

Sir, in the field of judiciary what
they have done is an atrocious thing.
In the appointment of the Chief Jus-
tice of the Supreme Court, one of the
most outstanding of Judges, one of
the ablest Judges, one of the most
respected in this country, they have
debated that matter, they have tried
to put up opinion and they Thave
tried ta disgrace him, humiliate him
and bring him down. It ig the Bar of
this country—and I pay great homage
to the independent Bar of the country
and the public opinion in this country
—which has been able to assert itself
and see that they behave properly.
Sir, this .is the unfortunate story.
This is the achievement of the Gov-
ernment, a lamerftable 'achievement
of the Government in a period of less

1]
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than 12 monthsg and I hope that they
will try to reform themselves, mend
their ways, and at least the Govern-
ment, when they come before this
august House, they should speak the
truth. Thank you, Sir.

SHRIMATI LEELA DAMODARA
MENON (Kerala);: Mr. Vice-Chair-
man, Sir, I find that the President’s
Address, as has already been stated
in this House by many Members, is
only a mere elaborate version of the
Address that was presented to this
House last year by the Vice-President,
who was acting as President at that
time. Sir, I can understand the Presi-
dent’s helplessness because to quote
the passage here: This Government
is still incorporating fully the new
thinking of theirs regarding strategy
of development. Sir, they are only
still thinking.  Therefore the Presi-
dent’s Address lacks lustre, definite-
ness and progressive outlook.

Sir, we are most concerned today
about the outbursts of violence, con-
tinuous agitations and disturbances
that are taking place throughout this
country. Sir, the Address says that
it is only an expression of release
trom suppressed feelings. Probably,
they are referring to the Emergency.
But 1 feel, Sir, that we are only slid-
ing back to g state of lawlessness
which really necessitated the imposi-
tion of emergency in this country.
And, this Government has failed to
control the gituation. '

Then, Sir, the President says that
the price-line has been checked. This
matter has already beepn referred to
by many hon. Members. I wish the
Government could refer this matter to
millions and millions of housewives
in this country and seek their opinion
on the question of price-line and see
whether they do not have a very
sorry tale to recount.

Sir, before I proceed further, I
would like to draw the attention of
the House to one important matter

which happend just before the Presi;,v,
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dent started delivering his Address.
When the President of India started
addressing the Joint Session of Mem-
bers of Parliament, which is a sublime
moment, which is a moment which
has to be vested with all dignity, he
spoke first a few words in not very
good Hindi. I would like to ask this
House whether the Prsident of India
cannot speak in any language other
than Hindi. Sir, I want to point out
that 58 per cent of the people of this
country do not speak Hindi. It is
only 42 per cent of the people who
speak Hindi. If it had been the
desire of the people that there should
be only one language, the majority of
the people who took a decision at
the time of the Constituent Assembly
could have decided that they sghall
have one of the 15 languages of this
country as their national language
which would put all the people in-
cluding the Hindi-knowing people on
an equal footing regarding the learn-
ing of a new language. But, under
the affectionate and loving guidance
of our leaders; Mahatma Gandhi and
others, we decided, the nation decid-
ed, the majority of the Indian people
decided, that they will choose as their
official language the language of the
largest group of people in this coun-
try. But, Sir, for that reason shall
we put our President to this indignity?
Here I would like to point out that
there are two official languages ac-
cording to the Constitution of India
and the President should have the
discretion to choose one that he
knows. Sir, I have been trying to
learn Hindi, I have even taken a
degree in Hindi language. But it is
verv difficult to attain the same stan-
dard in a language in comparison to
those whose mother tongue it is. The
Constitution provides that the Presi-
dant of India shall be a citizen of
India, shall be 35 years of age or
ahove and shall be one whg is eligible
to stand for the Lok Sabha as a can-
didate But, it does not stipulate
that he should be one who knows
Hindi. Then, article 15 says:
“No diserimination shall there be
because of place of birth.” Article
343 says that Hindi or English can be
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used as the official language, and
Article 351 says that it is the duty
of the Union to promote the spread
of the Hindi language, to develop it
—Sir, I wish to stress the point ‘to
develop it*—so thai it may serve as a
medium of expression for all the ele-
ments of the composite culture of
India and to secure its enrichement.
Sir ,can the compositet culture of
India be enriched by forcing non-
Hini speaking President of India to
speak in Hindi, or sending Hindi
money-order forms and telegram
forms to the villages of Kerala and
Karnataka? Sir. the villagers do not
know what they are entering in those
forms Even the circulars from the
Union Ministries to the Stafes are sent
in Hindi without English version. And
what has been done to teach Hindi to
the non-Hindi speaking people? Many
of the States cannot even afford to
pay salaries to their Hindj teachers.
This is not the way to promote a
language. Sir, I want to sound a note
of warning. This will have very
serious repercussions, There is a lot
of resentment in the States, and
language controversy is also taking
other forms. There i a convention
that no Governor shall be the Gover-
nor of his own State. Now in every
legislature, before the Governor
gives his annual address to the State
Legislatures, there is a confusion, be-
cause the Governor is not able to
speak the language of the State. This
is all a part of this language fanatic-
ism. It has to be put down here and
now and the Parliament of India
should give a lead; otherwise, it is
going to start the disintegration of
this great country. Janata Govern-
ment will be another DMK which
started this process and has gtruck
the first note of disintegration and
feelings of disruption.

Sir, the Address is very vague
about the proposed measures of eco-
nomic development, but that would
be discussed during the Budget de-
bate and this House will have many
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opportunities of discussing that point
in detail and, therefore, I am not
going into that. But I wish to point
out that in spite of very platitudinous
expression of finding employment for
millions of people, 230 million young
people foday are waiting for the
fulfilment of those promises, having
the joy of finding some work to do
with remuneration. Sir, Kerala is
one State which has this problem in
its biggest magnitude. What is hap-
pening in Kerala today? About 4.5
lakhg of Kerala people have recently
gone out of that State to find employ-
ment elsewhere and 2.3 lakhs have
gone out of India because the pass-
port restrictions have been slightly
relaxed. T can tell you that Members
of Parliament from Kerala, when they
go back to their home State, have
nothing else to do but to sign pass-
port forms and call on their time is
so great, because hundreds and
thousands of young people want to
leave the country. What is happen-
ing is, when they leave this country,
they are exploited. Most of them go
to the Middle East and the $ponsors
for the Gulf countries make large
promises but nothing is done and the
people are exploited by these agen-
cles and it is practically a slave trade.
People go there because they are
starving in their home State. But
why should they be treated like the
slaves? Manv of the technically
qualified people go out of Keralg with
fair promises and when they go to
the other countries. they are made to
work like slaves and to do manual
work. There is nobody to help
them. Even our embassies are not
able to assist them to get their rights
protected. This Government will
have to do something to see that the
agreements are honoured and the
rights of the people who go out of
the country are protected. They go
out not because they want to leave
their motherland, but because of the
exigencies of the situation, because of
poverty and so on.

They have to be taken care of. 1
am happy to note that the President,
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in his Address, hag referred to family
planning, Last year, the Address
stated that the family planning pro-
gramme would be pursued vigorous-
ly. What happened to that vigorous
pursuit? This has ended with prac-
tically the family planning program-
me being shelved. Therefore I  am
happy to note that there is 5 note of
anxiety today in regard to the pro-
gramme and I hope that the family
planning programme would he pur-
sued with vigorous motivation be-
cause this is something which is of
vital need to this country. The hon.
Health Minister is not here, But I was
shocked to hear what he said. He
said that Sri Rama should be emulat-
ed in regard to having g small family.
I wish to ask him, in what way Sri
Rama should be emulated? Is it by
having two children or by sending his
wife to wilderness? I alsg wish to
point out that there are other stories
in our epics where people have had
hundred sons; for example, the
Kauravas. If we start emulating all
hese heroes, wg will only end up
with people having hundred children
serhaps. I am glad that the Health
Vlinister has now come tg some sort
¥ a sensible view these days and he
s now having a new approach to fami-
vy planning. But I wish to state that
he Health Ministry is utterly dis-
rganised and paralysed. The first
ictivity of the Ministry should be to
evive faith in the people and they
hould have the courage to start their
rogrammes, Many cases have been
eported where people have come up
'oluntarily. They say that there
hould be a voluntary acceptance by
he people. But when people come
oluntarilv to the hospitals for steri-
sation, they are sent away because
1e doctors are afraid that the higher
ps in the Government wil] view them
rith suspicion and, therefore, they
re not inclined to start these pro-
rammes. In regard to family plan-
ing, they say that this should be on
voluntary basis. I would like to
now as to how they are going fo do
1 hope the Government would
obilise the services of the non-offi-
al agencies and panchayats and see
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that this programme is taken tg the
level of villages. Camps should be
held in the villages. The propaganda
and the programme should be such
that it is acceptable to the most illite-
rate people. Yesterday, the Lok Sabha
had passed a Bill raising the age of
marriage. I do not know how wil] it
help family planning. Unless we
provide educational facilities and job
opportunities to our women, it will be
difficult for the parents to keep the
girls up to the age of eighteen. If
proper facilities are not provided, we
will only have more number of un-
married mothers ang may not be
able to reduce the number of children.

I have a lot of things to say in re-
gard to the President’s Address. But
one thing I should not forget and
this is in regard to the industrial po-
licy. We have always had a combina-
tion of public and private enterprises
and a mixture of large scale, medium
and small scale industries as well as
Khadi and village industries. I would
like to ask the hon. Industry Minister,
why is it that the rural industries and
the Khadi and village industries
did not survive? It is not
because they have not been
started. Many of them have died and
this is because there has not been
enough tiraining, there have not been
enongh entrepreneurial endeavours
and also because of the financial pro-
blems. It is .ot enough if the hon
Minister says that they will give finan-
cal assistance to the small-scale indus-
tries. The question is will these indus.
tries te able to survive and will
they be able to bear the rate of in-
terest charged by the banks? They
have been in a bad condition from
the very beginning, This will be soO
if the present rate o interest conti-
nues. And no small industry in this
country can survive unless the whole
infrastructure of assistance and train.
ing is changed. The Indian private
sector is now developing new techno-
logy. Some Members raised the point
with regard to the defence program-
mes being given to the private sector,
Sir, I do not mind the private sector,
with proper technology, being utilis-
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ed to take up aacillary production for
defence purposes but something that
worries me is when the representative
of the Indian Chamber of Commerce
stated that that was because the pri-
vate sector was in a better position to
get foreign collaboration, I would like
to ask: would you like our defence
productic to be tied up with foreign
collaboration? Where is the guarantee
that these people will stand by us
in our hour of need? We have found
in the past that many have not stood
by us in the hour of need even though
many have come forward with ges-
tures of help. I warn this Government
that if we link this defence produc-
tion with private enterprise and tie
it further with multinationals and
foreign collaboration, we are going 10
have a very bad time and that will
let us down in the hour of need.

Somebody said that new lists of
items have been added to the small
industrieg sector. I think it is a list of
300 items, 1t would be very interest-
ing to note that the original list had
the item of brushes and the second
list has all types of brushes. I have
not gone through the entire list, but
about 180 items listed in the second
list might for all purposes be a sort
of repetition. That should be taken
notfe of.

Sir, it is to our national interest and
in keeping with great ideals that we
have always followed, the Opposition
has always gtood by the Government
in the foreign policy, We have tried
to build bridges of friendly gestures
with our neighbourly countries. But,
Sir, these bridges should not be a one-
way traffic. Whether we make trade
agreements or we extehd our hand of
friendship and co-operation, we must
see what we gain by it. The people of
this country are not+ interested in
‘merely making friendly gestures We
shoild also like to have the recipro-
city of that friendly gesture also. We
are very hapov that our Government
is having a fresh lock at our relation-
ship with our neighbour, the big
country of China, but 1 would like to
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know whether it is linked up with
other relationships also, whether China
will consider us as merely India and
China and will not link yp other pro-
grammes, other activities Sg that the
whole thing, if not to day, later on,
gets confused. When we made trade
agreements angd friendly gestureg to
Pakistan, some Members pointed out
that we had gone into dangerous
waters. Unhecessary questions like
Kashmiy have come up, I hope the
Government will be able to solve
those problems. But with regarg to
[BlISjEWI  PUSS  OM USYM 1yse o}
the trade agreement I would like
to Iran, why should Pakistan really
charge us to such an extent that it
becomes an exorbitant sum for our
trade purposes? Ig it 5 friendly ges-
ture? Should it not be a more mutual
programme? We are willing to make
concessions, but those concessions
should pot be at the cost of our self-
respect, We are a big nation, We are
one of the largest countries in the
world. We can afford to be generous
and helpful but I hope that in its pro-
grammes the Government will con~
sider the interest of our side also. Sir,
we have a proverb in Kerala that
when the plantain falls on the fence
or the fence falls on the plantain, the
plantain tree gets hurt... (Interrup-
tions) .. No, it is plantain tree. It has
a very soft bark I hope whatever
may be the friendly gestures, let us
not be hurt all the time and at least
some times lel us have the pleasures
of having ithe best of it. Thank you.

v

MESSAGE FROM THE LOK SABHA
The Interest Bill, 1978

SECRETARY GENERAL: Sir, I have
to report to the House the following
message received from the Lok Sabha
signed by the Secretary of the Lok
Sabha: —

‘In accordance with the provision
of Rule 96 of the Rules of Proce-
dure and Conduct of Businesg in Lok
Sabha, I a directed to enclose
herewith the Interest Bill 1978, as
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